
7457 Demandt for Grants 21 MARCH 1958 Demands for Grants 7^ 0-:

[Shrlmati Lakshmi Menon]
Tripura. The House will appreciate 
that demarcation of land boundaries 
is a complex and laborious process 
involving agreement on each yard of 
the boundary, which is determined 
from revenue records, maps and 
ground surveys. This process is 
difficult even in normal disputes 
between villages regarding their land 
bundaries. It is more difficult when 
inter-state boundaries even within 
Indian territory are involved. It is 
still more complicated by the nature 
of the terrain between Assam and 
East Pakistan, particularly when it is 
realised that this is a joint operation 
between the two sovereign Govern­
ments of India and Pakistan, relations 
between whom, for various reasons, 
have, throughout the last 11 years, 
been extremely difficult. We are 
going ahead with the demarcation of 
the boundary as best as we can but 
the pace of demarcation is not a 
matter entirely within our control.

Incidents of this type are unavoid­
able while the frontier remains 
undemarcated. We have always been 
anxious to settle all differences, 
including differences regarding bound­
ary between India and Pakistan, by 
negotiation but we cannot surrender 
rightful territorial claims merely 
because the other side makes a show 
of force. At the same time, we are 
averse to taking any hasty or ill- 
considered action which would 
unnecessarily worsen Indo-Pakistan 
relations further and give rise to 
graver problems. Our local autho­
rities have acted with firmness and 
circumspection and there has been no 
loss of life despite repeated firing 
between the 11th and 27th of March.

•DEMANDS FOR GRANTS
Ministry or Works, Hooting and 

Supply—contd.
l b .  Speaker: The House will now 

resume further discussion on the

Demands for Grants relating to the 
Ministry of Works, Housing and Sup­
ply. Out of 4 hours allotted for these 
demands, S hours 40 minutes now 
remain.

The list of selected cut motions 
relating to these Demands has already 
been circulated to the hon. Members 
on the 28th March, 1B58. These cut 
motions may be moved subject to 
their being otherwise admissible. The 
number are as follows:

Demand Nos. Not. of Cut 
Motions

94 796
96 1007 to

1018,1022 to 1034,
1049 to 1076,1143

97 505
Failure to implement the subsidised 

industrial housing scheme

Shri Ghosal (Uluberia): I beg to 
move:

‘That the demand under the 
head ‘Ministry of Works, Housing 
and Supply’ be reduced by 
Rs. 100.”

Need to construct quarters /or work- 
charged staff of CJP.W.D. working 
in airfields in Assam.

Shri Easwam Iyer (Trivandrum): 
I beg to move:

“That the demand under the 
head ‘Other Civil Works* be 
reduced by Rs. 100.”

Seed to construct quarters for work- 
charged staff of C.P.W.D. working 
in various airfields

Shri Easwara Iyer: I beg to mover

"That the demand under the 
head 'Other Civil Works’  be 
reduced by Rs. 100."

K s n d  with the recommendation of the President
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ffcttur* to *tfply A c  U sto f perma­
nent workers to the CJP.W.D. work­
ers’ Union by tile CMef Engineer, 
CJP.W.D.

Sbxi E i m n  Iyer: I beg to move:
"That the demand under the 

head ‘Other Civil Works’ be 
reduced by Rs. 100.”

Failure to provide medical facilities of 
the workcharged staff of the 
C.P.W.D. outside Delhi.

Shri Easwara Iyer: I beg to move:
"That the demand under the 

head 'Other Civil Works’ be 
reduced by Rs. 100.”

Need to construct quarters for work- 
charged staff of C.P.W.D. working 
at Calcutta

Shri Easwara Iyer: I beg to move:
“That the demand under the 

head ‘Other Civil Works’ be 
reduced by Rs. 100.”

Failure to decide principles and con­
ditions regarding transfer to Assam 
and other unpopular stations of the 
workcharged staff of C.P.W.D.

Shri Easwara Iyer: I beg to move:
“That the demand under the 

head ‘Other Civil Works’ Le 
reduced by Rs. 100.”

Need to make vigilance Unit of the 
CJ’ .W.D. independent of the Depart- 
ment.
Shri Easwara Iyer: I beg to move:

“That the demand under the 
head ‘Other Civil Works’ be 
reduced by Rs. 100.”

Need to abolish the posts of Addition­
al Chief Engineers in the CJP.W.D. 
and replace them by Deputy Chief 
Engineers.

Shri Easwara Iyer: I beg to move:
“That the demand under the 

head “Other Civil Works’ be 
reduced by Rs. 100*

Need for reorganising the Divisions In 
the C.P.W.D. on the basis of conti­
guity of area in the interest of 
efficiency of service.

Shri Easwara Iyer: I beg to move:
“That the demand under the 

head *Other Civil Works’ be 
reduced by Rs. 100.”

Need to take out the aerodromes in 
Uttar Pradesh from the jurisdiction 
of Calcutta Aviation Electrical Divi­
sion and place Independent M. & T. 
sub-division, Calcutta within its 
jurisdiction
Shri Easwara Iyer: I beg to move:

“That the demand under the 
head ‘Other Civil Works’ be 
reduced by Rs. 100.”

Need to convert Independent Aviation 
Electrical Sub-division, New Delhi 
into a Division by placing all aero- 
dromes in Uttar Pradesh, Madhya 
Pradesh, Rajasthan, Delhi and Pun­
jab within its jurisdiction.

Shri Easwara Iyer: I beg to move:
“That the demand under the 

head ‘Other Civil Works’ be 
reduced by Rs. 100.”

Need to grant travelling allowance, 
joining time etc. to workcharged staff 
of C.P.W.D. of all categories on 
transfer or their being outside the 
headquarters in connection with 
Government work.

Shri Easwara Iyer: I beg to move:
“That the demand under the 

head 'Other Civil Works’ be 
reduced by Rs. 100.”

Need to extend the grant of compen­
satory allowance to the workcharged 
staff of C.P.W.D. at Chandigarh.

Shri Easwara Iyer: I beg to move:
“That the demand under the 

head ‘Other Civil Works' be 
reduced by Rs. 100.”
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Failure to remove ihe enomtiU*t in the 
tcales of pay of vtorkdharged staff 

. of the C.P.W.D. according to the 
recommendations of the last Pay 
Commission
Shri Easwara Iyer: I beg to move:

“That the demand under the 
head ‘Other Civil Works’ be 
reduced by Rs. 100."

Need to maintain one seniority list of 
all workcharged staff of C.P.W.D. 
in Delhi.
Shri Easwara Iyer: I beg to move:

“That the demand under the 
head ‘Other Civil Works’ be 
reduced by Rs. 100.”

Failure to apply the Contributory 
Health Service Scheme to the work, 
charged staff of the C.P.W.D. in 
Delhi
Shri Easwara Iyer: I beg to move:

"That the demand under the 
head ‘Other Civil Works’ be 
reduced by Rs. 100.”

Failure to grant special casual leave 
to the delegates attending the All- 
India Conference of the Central 
C.P.W.D. Workers’ Union held, in 
July, 1957
Shri Easwara Iyer: I beg to move:

“TOiat the demand under the 
head ‘Other Civil Works’ be 
reduced by Rs. 100.”

Failure to confirm, additional work- 
charged' staff of the C.P.W.D.
Shri Easwara Iyer: I beg to move:

“That the demand under the 
head 'Other Civil Works' be 
reduced by Rs. 100.”

Need to bring workcharged staff of 
the C.P.W.D. to the regular estab­
lishment.
Shri Easwara Iyer: I beg to move:

“That the demand under the 
bead ‘Other Civil Works’ be 
reduced by Rs. 100."

Weed to allot quarter*' tdth* tbfrrft* 
charged staff of the C.P.W.D. accord­
ing to their scales of pay.

Sbri Easwara Iyer: I beg to mover
“That the demand under the 

head ‘Other Civil Works’ be 
reduced by Rs. 100.”

Need to maintain statistics of the 
workcharged staff employed every 
month by the C.P.W.D.

Shri Easwara Iyer: I beg to move:
“That the demand under the 

head ‘Other Civil Works' be 
reduced by Rs. 100.”

Need to do all annual repairs and 
maintenance works in the C.P.W.D. 
departmental^ through the work- 
charged staff

Shri Easwara Iyer: I beg to move:
“That the demand under the 

head ‘Other Civil Works’ be 
reduced by Rs. 100.”

Need for abolishing the system of 
giving work on contract in the 
C.P.W.D.

Shri Easwara Iyer: I beg to move:
“That the demand under the 

head ‘Other Civil Works' be 
reduced by Rs. 100.”

Need to expand the Fan Repair Work­
shop in the C.P.W.D. and to give air 
Fan repair work to this workshop

Shri Easwara Iyer: I beg to move:
“That the demand under the 

head ‘Other Civil Works’ be 
reduced by Rs. 100.”

NeM to reinstate workcharged *taff 
discharged for trade union activities,

Shri Easwara Iyer: I beg to move:
'That the demand under the 

head *Other Civil Wolfes’ be 
reduced by Rs. 100."
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■ tfstd to jpttnt P.T.O. coacessioiis to 
the workcharged ttaff of the 
CJ>.W.D.

Shri Easwara Iyer: I beg to move: 
“H ut the demand under the 

head ‘Other Civil Works' be 
reduced by Rs. 100."

Need to pay wages for over-time work 
to the workcharged staff of the 
CJP.W.D. working within Jammu 
and Kashmir State.

Shri Easwara Iyer: I beg to move: 
'That the demand under the 

head 'Other Civil Works’ be 
reduced by Rs. 100."

Need to pay compensation according 
to Workmen’s Compensation Act to 
the workcharged staff of the 
C.P.W.D. working within Jammu 
and Kashmir State

Shri Easwara Iyer: I beg to move:
“That the demand under the 

head ‘Other Civil Works’ be 
reduced by Rs. 100.”

Need to sanction compensatory allow­
ance to the workcharged staff of 
the C.P.W.D. working in Banihal 
Tunnel Project with retrospective 
effect.

Shri Easwara Iyer: I beg to move: 
“That the demand under the 

head ‘Other Civil Works’ be 
reduced by Rs. 100.”

Need to grant arrears of compensatory 
allowance to the workcharged staff 
of the C.P.W.D. at Konnagar

Shri Easwara Iyer: I beg to move: 
"That the demand under the 

head ‘Other Civil Works’ be 
reduced by Rs. 100.”

Need to give same pensionary benefits 
to the permanent workcharged staff 
of the C.P.W.D. as are given to 
other permanent Central Govern­
ment employees.
Shri Easwara Iyer: I beg to move: 

'That the demand under the 
head 'Other Civil Works’ be 
reduced by Rs. 100.”

Need to reserve beds in hospitals and 
sanatoria for workcharged staff of 
the C.P.W.D. suffering from T.B.
Shri Easwara Iyer: I beg to move:

'That the demand under the 
head ‘Other Civil Works’ be 
reduced by Rs. 100.”

Need to confirm as permanent the 
caretaker staff of the C.P.W.D.

Shri Easwara Iyer: I beg to move: 
“That the demand under the 

head ‘Other Civil Works’ be 
reduced by Rs. 100.’’

Need to grant half-pay leave to the 
workcharged staff of C.P.W.D.
Shri Easwara Iyer: I beg to move:

“That the demand under the 
head ‘Other Civil Works’ be 
reduced by Rs. 100.”

Need to confirm the caretaker of the 
C.P.W.D. as quasi-permanent

Shri Easwara Iyer: I beg to move:
“That the demand under the 

head ‘Other Civil Works’ be 
reduced by Rs. 100.”

Need to provide recreation rooms to 
the workcharged staff of the 
C.P.W.D. in Delhi.
Shri Easwara Iyer: I beg to move:

“That the demand under the 
head ‘Other Civil Works’ be 
reduced by Rs. 100.”

Need to provide recreation rooms to 
the workchargd staff of the C.P.W.D. 
working at various airports.
Shri Easwara Iyer: I beg to move:

“That the demand under the 
head ‘Other Civil Works’ be 
reduced by Rs. 100.”

Need to grant compensatory allow­
ance to the workcharged staff of the 
C.P.W.D. in the Madhopur Circle.
Shri Easwara Iyer: I beg to move: 

“That the demand under the 
head ‘Other Civil Works* be 
reduced by Rs. 100.”



Jleed to grant N.E.F.A. oOotMnca to Need to transfer maintenance vijjr 
the workcharged staff o f the Sabotpur aerodrome from WwHBijtor-
C-P.W.D. potted fo N.E.F.A.
Shri Easwara Iyer: I beg to mom:

“That the demand under the 
bead ‘Other Civil Works’ be 
reduced by Rs. 100."

H eed to grant the C.P.W.D. scales pay 
to the workcharged staff in the 
N.E.F.A. Circle of CJ>.W.D.
Shri Easwara Iyer: I beg to move: 

“That the demand under the 
head ‘Other Civil Works’ be 
reduced by Rs. 100.”

Jfeed to fix scale of pay for concrete 
mixer drivers in the C.P.WJ).
Shri Easwara Iyer: I beg to move: 

“Diet the demand under the 
head ‘Other Civil Works’ be 
reduced by Rs. 100.”

.Failure to pay retrenchment compen­
sation to the workers on muster roll 
in C.P.W.D. on retrenchment 
Shri Easwara Iyer: I beg to move:

“That the demand under the 
head ‘Other Civil Works’ be 
reduced by Rs. 100.”

..Failure to maintain seniority list by 
various Divisions of the C.P.W.D. of 
workers on muster roll 
Shri Easwara Iyer: 1 beg to move:

“That the demand under the 
head ‘Other Civil Works’ be 
reduced by Rs. 100.”

.Need to abolish the posts of Super­
intending Engineers in the C.P.WJ).

Shri Easwara Iyer: I beg to move:
“That the demand under the 

head ‘Other Civil Works’ be 
reduced by Rs. 100.”

Jfeed to shift the office of one of the 
Electrical Superintending Engineers 
of C.P.W.D. to Calcutta and placing 
all Electrical Divisions of Calcutta 

.and Madras under his control
Shri Easwara Iyer: I beg to move:

“That the demand under the 
bead ‘Other Civil Works’ be 

: reduced by Rs. 100.”

pur Aviation Division to AUdhabad
Central Division

Shri Easwara Iyer: 1 beg to move:

“That the demand under the 
head ‘Other Civil Works' be 
reduced by Rs. 100.”

Need to bring the Bhopal, Allahabad, 
Dehra Dun, Ajmer, Simla and Delhi 
Aviation Divisions from different 
circles of C.P.W.D. under one Circle

Shri Easwara Iyer: I beg to move:
“That the demand under the 

head ‘Other Civil Works' be 
reduced by Rs. 100.”

Need of getting all minor original and 
miscellaneous works done depart- 
mentally by the C.P.W.D. through 
workcharged staff

Shri Easwara Iyer: I beg to move:
“That the demand under the 

head ‘Other Civil Works’ be 
reduced by Rs. 100.”

Need to provide quarters to work* 
charged staff of C.P.WJ). at Dhan- 
bad according to the scales of nay

Shri Easwara Iyer: I beg to move:
“That the demand under the 

head ‘Other Civil Works’ be 
reduced by Rs. 100.”

Failure to count the services rendered 
under the State P.W.D.s of the 
workcharged staff transferred along 
with the works to the C.P.W.D. for 
purposes of pension
Shri Easwara Iyer: I beg to move:

“That the demand under the 
head ‘Other Civil Works' be 
reduced by Rs. 100.”

Failure to provide alternate jobs to 
the workcharged staff of Calcutta 
Rehabilitation Division of CJP.W.D.

Shri Easwara Iyer: I beg to move:
"That the demand under the 

head ‘Other Civil Works’ ba 
reduced by Rs. 100."
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tfved to mofce arrangements for train­
ing facilities for the unskilled work- 
charged staff of the C.P.W.D.

Shri Kaawara Iyer: I beg to move:
“That the demand under the 

head ‘Other Civil Works’ be 
reduced by Rs. 100.”

Failure to supply Pass Books to all 
the subscribers 0/  the work-charged 
Contributory Provident Fund in 
various Divisions of the C.P.W.D.

Shri Easwara Iyer: 1 beg to move:
“That the demand under the 

head ‘Other Civil Works’ be 
reduced by Rs. 100.”

Failure to continue provision of 
uniforms to chowkidars in C.P.W.D.

Shri Easwara Iyer: I beg to move:
“That the demand under the 

head ‘Other Civil Works’ be 
reduced by Rs. 100.”

Failure to redress the grievances of 
the employees of Nasik Government 
Press
Shri Easwara Iyer: I beg to move:

“That the demand under the 
head Stationery and Printing be 
reduced by Rs. 100.”

Mr. Speaker: These cut motions are 
now before the House.

How long does the hon. Minister 
propose to take? At what time shall 
1 call him?

The Minister of Works, Housing and 
Supply (Shri K. C. Reddy): At about 
8 or 3*19.

Mr. Speaker: What is the time he 
requires?

Shri K. C. Reddy: About 40
minutes. Between my colleague and 
myself, we will take about an hour.

Mr. Speaker: We will have to con* 
elude by 4. At 3.19 I will call both 
the hon. Ministers.......

Dr. Bum Subha* Singh (Sasaram):
Simultaneously!

Mr. Speaker: ......... one after an­
other, Or, I will call him earlier if he 
wants. (Interruptions).

Dr. Ram Subhag Singh: This is bad 
practice. Only one should reply.

Mr. Speaker: Now, Sardar Amar 
Singh Saigal may continue his 
speech.

wcttc wo fao (arniflr) :

g r a f f o r a ' s i r f  *Ft f w r s r  f a r  ,
ert Hi v t - i r n t f 2®T r e f a p w

^ T ? r « n  1 3 ^  $  a n *  
* r a t  T T s fe  * t  3 0 < r o fe  
wrftnft Ko t o  * t  \o

f  i 3  A IT? fo fo r  t o t
f  fa  *ttt wftufl yt ft r e

3 *  ^t*T P̂t v»n # *?T  5ST
W  §  I VTT™r jj j [  |  f*P VTT9T
5 ft q f t f t q f i w i %  '& f*t  a w  ? n r  i n r

n f
^®r »i^t % i

%  'S R i *  I f
| • ’fnmt $

fa  ^nrr n? m  fa  $*r

s j r  srt r r w
^ r  cTCfi fen Ml ^njRII

% 1 w *  m r t  * t
I R n k r  s q ^ r i  45t  *1̂  f a

f o r  p fW f ^ ,0 0 0  tfr,
3HTt srpRPRT if, *TT ^3'T^r

t f t a T s 'f a r  f ^ T  a m r  1
^  'ffl'l 'TT 1 <1 9f t
v *£ «R#sr % %frc iwWs ait

src \ <rc#e: wnw
t F t s r  * i$ f  ^ l*rr t i t *  eR[ ir n r
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arr *%»nr i tsr 3  A *r$ 
«rrc*rr wt^tt 5 f t  Pro f*w $ z  «x?rr̂ f

fiRRT w r  q|^nrr | *fk w  % v?r 
n r  v p m tf  j^ fer  qft | i arfe 
Wf, ?ft *n^r ^tdi ^ ftr w  «A *  % 

fa?rft sansr »res $>nt ^ fflfv t
f^H«fl ^cHt 5HT5T *W  «Tff
fira *rtft £ i

*w A m f  #  jw pt «pth *KV «f|*
*  ant *f f  3  ^ t t  !5tT̂ rr ’ i ?x«>o 
^  3ft f c  * r jr  % *t ^mft 

& ^T !(,»» 5TTTf *  *WR ^TH
«(5t sn^rr *rr^t | i %rm 
<KfiO’ *ffr v ^ i ,  ? £*»  #  ftrerr f t  
?h  tnt «nm ft^T arm i w  
to t iS r  jti *mj*r staT t  f t
f t ? f i f t  s f e  W « T < t  %  T C  T O  f t U T  
|  xtr*. f t r F f r  ^  T O R *  3  T O  H f f  
ft*JT| I ^  foftt If «TT5pr t̂cTT I  f t

"....sub ject to maximum of 
Rs. 1,500 per house, repayable in 
annual equated instalments over 
a period of about 20 years, and 
will be advanced to inviduals 

. direct or through cooperative 
societies. Preference will be give* 
to persons in the lower income 
brackets or to cooperatives of 
such Individuals."

^  VT5TT wr̂ err j  f t  w  
qr^^?f^trtx5fr|% ?nTPT<ft«Ptw 
wjrn 5rt«ft^t * r ^ t
* tk t  1 1  $ f t  ^ra?r 3  ***** % f t *  
\ X °°  v e t  «pt i 
Wfatf 5TT̂ fT | f t  w  T«pr v t w  
v x  w  ^  w  Rtooo Q'itf m  q>vi 4 (
ftrwnr ftm  i

w n #  R i*< jw  fiw pjw  
?r** i «flr ffrfr jM #  w iftw %  
ftra wrawr <lr t  f t  t fp f f t f  
*itpt % fan? t o t  $*r frftrcft 
*5t  *r«fer v m  qf % forr wpptt, 
aft f t  3^% % w jft % M  v i t
*pf 1 1  A aiwn ̂ liprT j  f t
aft s T ^ fa w  f w  $ , ^ r%  ijm fiw

t o r  4  f lr e j f t  arrfir %
apTSff WTf? #  Ht»ff

^PRTT S j-^ lf I  I W^T v t f  
f t w  v m t  w  f r f t €  h  f*m ?rr  

t  »

^  T O T  % f t
T O T ft ^ t v t

U x . ^  ^  f t *  t *  f e r r  &  a ft  
U ? »  ^  ^  «fr i

W  f W  v  |  f t  art w h r  w a K  
w  ^ ft  It a ir  vn r t t  ^  t  «ftr fa p m  
f t s f t  n cp f M z  %  » n r f^ r

«p?f»Rr y g PTciT ?ft artfpft i *rt#r 
% *T?T ?ftfaR f t  pRfr sJlftr TT 

^  'Jllci I ^  WT
*rrr f^m v t f  s j ^ ptt >n[t i>w i
wt^ t ^  f r f ^  % <tt

f?WT t  f t  anwft, w  w r o t  
51 w m  firjft, ftsr #  

n w w  v r  *rf, f^nnft 

? v . firar ww  «ft i #
a R ^ t , n v  *n«ft «mr 
5TWTfS «rr|, f^R tvs ?rwm ?f 
»fa[* v t  n f , fai?r i t  w «r
V R v l v ^ v t i h ^ t < t  i ^ j^ a rrH T  
MTffTT J  ^ W TWlt #  % ftr#
sx ^ m #  «wf *nj* ^ t »if w k  ^rtft 
« m ft  «wf ftW R JTflf ft»JT *RT I * fe  

f*T Trft ^  TFT 'FT& ?ft f*lK|
wnl $  «%«n t $  w l
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flftw ffiflIT $  %  f f f  flnw <T< a t *fK 
fiprr arm 1

anjr ?rar fipgsoR *  iffc 
% WT5  ̂ i t  *T?ft 
*pt m n r & #  >r? $f*T i t & t  $ fa  
X *  m  *  tjv frn W r **t- 
frcr ftpiT t̂ t̂t ’ TTf^, art fa  %* «JT 
fim iifd — ^n| *r$ fafasr ftm iifa  ? t 
*n ^  fiwTff fe  ?t— i t  ^rrtTfr- 
$ ^ T V T  vm  v t  I yff 
ftrPr^t ^T tnp ^  crfV ^ t
W  T̂q-, 3ft *TRT i t  fa
ssntffcnr i t  s f a  % vt*t 3  m*rr
^ ra r $  *rr 1 ?rcf i t  « w w i

qx HTTTt % TTT #
w k  Pm  ?rfcnt 1rtr v m  *nm wfaff 
i t  «Ttet-grctw fa&ff »f
<*H<I 3ft WIT ^t T|T $, ^ rv t
aijw f%  ? m  1

q<rfimv*g s'gffow <jreftpT 
* ita  *Rnfa *kt*t jftar 
#  f r o  fire qa N tr  % 4 ft 
&Z s n ^  *ftr
f r ft y i*  Jprt i t  i t -KnAPiM 
f — at!,0^5. *r*R ^  i t  ?R fW
i t  »t$ qt, fa?r t c  $?r srtf ^  ^  
v f l x  v m  1 &fa*r * n ^  ^  fa*  
TK«rt*t5m <m *rfajt>3rt*  * v u  
+ 0 * v f t t  irAt •ĥ T irtr 9tRtA % 
ft*rr»r*nrirtrftrar*?,«:*?
i*T *fa I

^  T ^ f f i r  ift^prr ̂  r  x, v e t?  v m  
«fr5r>Nta *ft tflx 

* t  art# vt ww s m  tstt nsT,
%fts*r #  4 flft<w i t  i t a s  *r?

% vrc°r ^  ?nr f%f*rr •pit fa
t .o ^ o o o  ^  t?TT$ WW»f I V!t (R tf

i t  ^  ft  f t w  fo r* H W T tf 
«jjfir ^  * n & » w n r  f f m i n r  1 1

ftr  W l i  % ^  m  to t  *n£ t o t  ftf

f t ?  «r«rt<?g «  v t  v r  ^  ^  
ftra^t vrvrnft j f  t  •
f t R R T  s n r  f t a r r ^  i ^ P r r t  
w t t  ^ t  f w  t  1 ^  n n r  
f t  mv:
'^ t p t  w  tr^ ? n  w  5 * n  «rr ^
TWr«TTftf*n«T JWTTWSTrift
^ p w * t  5 ^  ?ti*r t  n t  v r t Y  w t t  
ftrft 1 m«r *rmft f w #  ♦
w p p R ^ t  i m ^  w ’r r s r *
PpJJT t  1 > fft  * T N  ^  j f t  < m v t  *rar  
•^*it ftr ^t ^ f d *  tprrjr w  t o  
t  *r?  <w t  $ « f f c $ « r

3f r ^ t t # T m | t T i T f , g w ? r w  f t  
« n w  b ih  fĵ TRTT j  «ftr r̂ 
f¥ OT'T afp^t-aj^t r̂nr ^  | »PTT 
< t m ^ s f t  t q m r  # ' m f t s u T ? r t  h #
5R i  t  f %  O T T  ^ ! W t  ^TT * f f  ,F t
%$ A jrrtfoT j  fv  wrc w  
% f t r « i H  ?  r f f r  3f ^ f t  #  v r  p iS W t i t  
S * r  v t  i t f t m  1

* < T T ? r o T $ t * r r a * i f t « F M W t t - » i s  
v » s r a v t $ « f  ? f t n m n f t u r s p r ^ r t r r f v  

?o,^oo w t v v t q i f i f  
1$ t^ T T iR T < R iR T # V tifta p T T  i t ^ t  %ft*C 
^ r « n ft r  \ «i45t
< S-Sl1: !PP ?*T 15!^ ^  ^  I TOTCW

# « r m  ^ Jr f t »  w  w ^ f t n r r |  
a n r f a  warz  x& u w  * ' % *
^ t i  w  t o  m i a r s r  \ \ , v t »  
W TtfW Tfl*! ?w i

!R| t r f 1̂  V 4%*I ^  WTV*H
ayx ^  ^

» n r a t  T n r t ' T ^  i f f r j  i r t n f t ? N f i r  
? r p ft  f W t  « 1k < f k  ^ ft^ fts r a r  
g s f i t  T p r ff s R T  T O T  ^ l*n  1

w  #  w t v r  i  #  
O T ^ fN m m ^ iF p r  w n ^ n p r r^ t  

^  w  f m  i t  5t t h  i  f tn ?
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\ v t iw  » *  « n r  vn rr * * F f r  v t  
ttwfer f t n n t t f r ^ q r  Tw srf^m  
$  f p w  #  ftraT ^nprr i w  
«n qS # Tw pfr $  'rrcr aft R ' u i  WKtr 
v m f t m r  f i m f j t & d  ^ v r t ?  
t o t  q r * t f  * T f o n t  i ^  
v r t  a *  m R t v r  {\S,oo,ooo 
$  3ft f t *  |  3ft tffc r t  gswft 
Qflfi w f t  ^  I 3ft * * V 1  TT +!*) *?T
\ \  v m  h x .'s  v t  ?t m  «tt, 

<*t farsr3f*n f  t ft s f im  t o t
a t * T T W t  TST W T T  f a

\ \  vrwxt a * ^ , m  «for
*f$T"TTTlfr*T <T1TT5%T. I *T »IT **W t 

<TT3Z ft^TT a t ^*t
*t\m  f e f t  t  n v  ^  
f c  Ttar ^  «re t n a  ^ t # 1 1  * r a * t t
Wt#

f t ’T 3  ^ t  *n: *it  3irar a t ^ r  ^*rt 
t o  »r *in 3?iv fsnj vtt 
^ r *r , ^  ^  *rra$ ^ngm i *rrr 
W f ft? 3 ® ftrar^r ? e * »  ? t w ^  
H / * ^ s  * f t n * n t $  f^rar w fa p a r 

W fcft * n f  v  i '• V v #
jrftrcrar ^fr*rsftfafa&ft
#  i w r  fa q  $  % nw t ^ r r f
fc lT jjfr W f S t  SJT5R«rr «ffc sfa < rc ^#  
M#fft a ^ r r ^ ^ r ^ J T - w r f a ^ f t  i 

*PT ^  3FT V & S f 5R>B w m
otpt irwfaa t o t  ■sr^fTf ftraSr ftp 
f»r ?ft*r 1 1  ift w rsff % *rtf 
tar«jft?ra a  srow *§ a
f t W  ’PTSm ’ TT T O T « f * 3 T t  I 5TOfT 

*ftif f n t  *w>Pfra % hto# #  
« p r c f t i  »Tft?»T * t? *  *ft t s

*rc 'rr# | «fft *rft * t  tf#^r H 
WWT * #  eft H TW t HTtt <ft3ft5RT 
•ft «rarT m  îi*i*ii i 31 1̂401 j  ft* wrr 
H #  *5?  ftsr « m  ^  «ftt «n»wt

ftw a f w  «wt v t  t o t  1 «ft 
w nrt i n ^ ^ a m p r r f r ^ t w w r
#  ?ft*r *n [f ^  % * r t r
m W t  ^  ^  irmft * 1

*r«rf ^  ^rw 
w t ^ I s  ?rff | « fk?r «n^f in f t  
T ?rw *t^T *TTTT #5 ?WRf ^ I 
f i r  vl ? m t a r  ?ft ^  <ft ’trsft’ ? r e  
p i  ̂  *rr ̂  1 «rr f% *r t̂
TT UN Vtf»T38tt TW ?  *ftT «PR 
« r t T p 5 ^ 5 t ^ r r  atcrrTW ^rjxd 

A ^ T T  jj fo  OTT *€ «TtT S!TR 
^  i w r ' Y  *r yft ̂ t w t ’s ir  tmnrr 
srraT|«ftr«rs# err?# sPTnrr 

1 anr ?»r *# w# ^
eft ^<^TT f t)  T T K  ^ft «rs^T  5 t  1

« r t  #  ^  **rcr ^^rr ftr 5»nt
*F%5 T̂ #  «n7 T lf «fT35tt *FTT ?  ?TT 
arc •̂‘n aiftr «ti^\ w> ?iVi <1̂ 1 ^ »r 
» J 3 r ^  1 ?mT«rm «5Ft si»aiwrr 
*at^5ftiT9^f'TT >raT 5 # ^ [ ? r ^ »

5ci*ii 't's +<,+ ?r ŵ rrŵ r »̂t f̂t 
IJFT I  9HTT m v r  JPT3T " iftr f̂t WT* 
<rm  w îi+i ^ iT ftr*?!
3 W  f5TT ^  « r m t  * R P I K  %CTT g I

Shri Easwara Iyer: Mr. Speaker, 
within the time limit prescribed, I 
shall confine myself to a lew remarks 
regarding the housing schemes of the 
Central Government, the working 
conditions of the C.P.W.D. employees 
and also about the Asoka Hotel.

With regard to the housing 
schemes, I would like to submit before 
this House that there is a lack of 
planning with respect to office accom­
modation, or with respect to the 
colonies that have been built or with 
respect to the buildings for various 
residential quarters of government 
servants. With respect to thaw 
colonies that have been built in 
Vlnay Nagar or West Vinay Negar,
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dehatein the last Kasion, to the 
fact flat the btdldinga are ftur from 
being habitable. There are not only 
cracks on the wall, but they are leak­
ing, and the doors and windows there 
have lost their hinges.

Quite apart from that, if we take 
. lor example, the G type quarters, what 
do we find? These quarters are called 
two-room tenements, but there Is 
baldly any space for anybody to live 
there. With regard to the upstairs, it 
is seen there is great difficulty in get­
ting water upstairs, because in the up­
stairs flats there is no water-tap pro­
vided. The persons living upstairs 
have to come down to drink water 
even in a summer night.

Mr. Speaker: There are no water 
taps at all?

Shrl Easwara Iyer: Not in the up­
stairs. Now, there are about 12,000 
persons living in that colony, and in 
the case of such colonies, even the 
ordinary amenities such as schools or 
recreation clubs are not provided. In 
this case, a market also is not pro­
vided. Though I do not say that it is 
absolutely difficult, it is very difficult 
to live there, particularly when one 
finds that there are no amenities re­
garding recreation clubs or markets 
or even the ordinary necessities of 
life.

That is why I would like to bring to 
the attention of the Minister that we 
would have to think about office 
accommodation being provided near 
about the residences of these low- 
paid employees. We find in Delhi 
several multi-storeyed buildings 
coming up one after the other round 
about Connaught Place. With regard 
to the highly-paid officers who have 
got automobiles like motor-cars or 
other means of transport of their 
own, the coming up of these multi- 
storeyed buildings nearer their resi­
dencies may be quite welcome, but so 
far as the low-paid employees are 
concerned, the difficulty is they get no 
transport and they are not able to 
come in time to office and give their

storyed buildings can be built near 
about Vinay Nagar or East Vinay 
Nagar, it will not only relieve the 
congestion of traffic but also be con­
ducive to their economic situation. 
That is a thing which I would place 
before the hon. Minister for his con­
sideration in respect of the future 
building plans regarding office accom­
modation.

Another point that I would like to 
bring to the attention of this Houaa 
is that a number of instances of cor­
ruption have been found out in 
respect of these private contracts. It 
is not very easy to enumerate or give 
specific instances of corruption re­
garding private contracts, but the 
system of giving private contracts in 
a modem progressive society must be 
on the decrease. That is what I want 
to submit. We must give more and 
more work for the departmental em­
ployees and reduce the private con­
tract and do away with private con­
tract if possible.

Now, with regard to ordinary main­
tenance work such as repair, electric 
wiring, etc., these things could have 
been very well done by the depart­
mental employees like the CPWD 
employees. If we give this work to 
the private contractors, what hap­
pens? As I have already mentioned, 
these private contractors have got an 
unwritten code and with this un­
written code they have been able to 
get at the officers. It is a matter 
which is well known. How can a 
contractor give a tender which is 
lower than the estimated one? For 
example, in respect of a contract, 
if the lowest tender is to be 
accepted, sometimes, or more often 
than not, if I may say so, the tender 
comes below the estimated rate. How 
can the lowest tender come below even 
the estimated rate? That will lead 
only to one conclusion. Either the 
officers who have given the estimate 
are incompetent or incapable at 
preparing the estimate or they are 
cheating the Government. Otherwise, 
the contractor is not doing his work 
properly according to the speciflca-
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ticn, either k  tanas at - Quality or 
Quantity. So, in most cue* wh«c« 
file lowest tender* fall below the 
estimated rate, we find that the execu- 
tion of the work it not according to 
specification.

There are many instances of cor­
ruption brought to the notice of the 
higher-ups in the department I am 
told there is a vigilance department 
that is working at present from May,
1957 and a chief technical examina­
tion cell has been created. With great 
respect, I would say that this vigi­
lance department is not very vigilant. 
It is a case where this vigilance de­
partment are giving sufficient notice 
of the complaint brought to their at­
tention'to the persons accused of cor­
ruption. Therefore, they are given 
time enough to screen their mistakes 
or rectify them. So, this vigilance 
department is only helping those 
people.

I need not mention names. For 
example, I would respectfully submit 
before this House one instance of an 
executive engineer using the materials 
from departmental stores here for the 
purpose of adding constructions to his 
building. When that matter was 
brought to the notice of the Minister, 
the Minister was kind enough to refer 
it to the vigilance department The 
vigilance department went into the 
matter in detail and afterwards it was 
found that he was given enough time 
for making up the deficiencies in the 
departmental stores by way of bringing 
bills. But nevertheless, a charge has 
been framed against him for making 
construction without permission. But 
the charge has not seen the light of 
day, possibly because there are more 
constructions made without permis­
sion and there is always the threat 
that ig being held out by this exec­
utive engineer that he will expose all 
the constructions which have been 
made without permission. This is an 
Instance where the vigilance depart­
ment working under the Chief En­
gineer is not able to check up prop- 
erij .

So, X wovfid earnestly suggsst far 
the consideration, at thebtti. Mhristtr 
that in order that this vigilance de­
partment may function properly, th«y 
must be given powers independent at 
the Chief Engineer; then only it cax» 
work properly.

Mr. Speaker: Directly under the 
Minister?

Shri Kaswara Iyer: If necessary
directly under the Minister. When it 
works under the Chief Engineer, the 
vigilance department cannot function 
properly, because it is always sub­
ordinate to and controlled by the 
Chief Engineer.

With regard to the employees work­
ing in the C.P.W.D., I would respect­
fully draw the attention of the hon. 
Minister to the assurance given by 
him on 14th August, 1957 on the floor 
of this House. He said:

"So far as the non-industrial 
employees are concerned, who. 
are part of this establishment— 
about 2,000 or 2,500; I am not 
sure about the figures—I am glad 
to say that a decision has been 
taken that that part of the work 
charged establishment will be 
converted into regular service of 
the Government and their staff 
will get the same treatment as 
the other regular employees of 
the Government of India. With 
regard to the balance, namely, in­
dustrial workers, out of the 10,000 
and odd that will remain, about 
50 per cent, if not a slightly 
higher figure than that, who have 
put in three years of continuous 
service will be declared to be per­
manent and all of them will get 
the benefits that accrue to Gov­
ernment employees who are de­
clared to be permanent.”

So, he has given two assurances, firstly 
that about 2500 or more of the work- 
charged establishment will be 
absorbed into the regular service. I  
understand that it took about sis 
months from August, 1957 to March,
1958 for the department to specify 
the categories by »  general qfder tqr
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:;#u ck. suae m # a & m  eouH be made 
permanent The mployeea who are 
(9 tae made permanent in a particular 
fpet are not being specified. It took 
six months to specify the categories. I 
am led to believe that there is a special 
committee to be appointed for the pur­
pose of finding out those employees 
who deserve to be absorbed into the 
regular service. I am not aware and 
I do not know bow long it will take 
for the special committee to find out 
the number of poets that could be 
converted into regular service, 
because it has taken about six months 
for them only to specify the cate­
gories. Some employees may become 
invalid, some aged, some super­
annuated and if I may say so, some 
may be subject to the operation of 
force majeure and be removed from 
this work with the pleasure of expec­
tation that they will be absorbed into 
the regular service.

About the work-charged establish­
ment, where is the difficulty in find­
ing out the names of the 2,500 em­
ployees and giving them the perma­
nent posts? If there is a will that 
it must be done, it can be done in a 
month. If they are unable to do &o, let 
the matter be given over to the em­
ployees themselves and we will give 
them the list within 15 days. If there 
is a desire to implement these things, 
they can be implemented.

Regarding the 10,000 industrial 
workers and SO per cent, of them who 
have put in more than three years 
of continuous service being absorbed 
in the permanent service, there is a 
peculiar method being adopted which 
will make it absolutely difficult if 
not impracticable for this matter to 
be regularised. I thought that in 
adopting tnis 50 per cent rule, the 
senority list will be taken and those 
persons who have put in continuous 
service for more than three years in 
any particular category will be made 
permanent. But I find that the de­
partment concerned is going cons­
truction by construction and post by 
post at every stage and finding out 
whether a particular employee has 
been employed in a particular cons- 
traction work for fore than three

years, so that hem ay be made perma­
nent. So, die list has been taken State- 
wise, which will be absolutely Impos­
sible, if not impracticable, because in 
some of the States they may even losi 
the records. So, this is what is hap­
pening in regard to the assurances 
given by the hon. Minister on 14th 
August, 1957.

So far as the work-charged em­
ployees are concerned, I have always 
been pressing that no beds have been 
reserved in the T.B. hospital for T.B. 
patients among them and the benefits 
of the Contributory Health Service 
Scheme which can be easily extended 
to those persons have not been ex­
tended to them. Some of these em­
ployees who have been put in the 
rooms in jungles are not given proper 
medical attention. The practice of 
opening five or six dispensaries is not 
going to help them. Here is a case 
where the employees well deserve the 
benefits of the Contributory Health 
Service Scheme.

I would also respectfully invite the 
attention of the Minuter to the anom­
alies in the scales of pay as per the 
first Pay Commission’s report. A  
special officer—I think it is Mr. P. K. 
Sen—has submitted his recommenda­
tions and 1 am told—I am not quite 
sure about that—that the Minister 
assured the employees that they will 
be implemented in November, 1957, in 
order to enable them to submit their 
memorandum before the second Pay 
Commission, but the implementation 
has not seen the light of day so far.

With regard to the Ashoka Hotel, 
here is a hotel run by the Govern­
ment more or less on a par with any 
private hotel, but the employees there 
are not given, I am told, the ordi­
nary necessary living conditions. We 
find, that there is no service lift. It is 
more than six storeys and if there is 
a party in the sixth floor and if an 
employee is ordered to bring some­
thing, he has to climb down all the 
six storeys and bring it. It may be 
said that in every floor there is a 
pantry, but there are things which are 
to be gathered from the ground floor, 
more often than not So far as the
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employees are concerned, there is an­
other point I would like to bring 
before the hon. Minister.

Mr. Speaker: If all these details 
are given on the floor of the House in­
stead of being communicated to the 
Minister, it may encourage the em­
ployees not to do work. It is true 
that the employees’ conditions must 
be improved, but they shouid be 
brought to the notice of the Minister 
first

Shri Easwara Iyer: I am told the 
employees have given a charter of de­
mands to the Minister. That is why 
I am drawing the attention of the 
House to their present plight. I am 
only giving it in a brief manner; I am 
not going into details.

Shri V. P. Nayar (Quilon): We 
have been invited to see round the 
Ashoka Hotel and we happen to know 
the service conditions also.

Mr. Speaker: I agree. But what I 
would urge upon hon. Members is 
this. Now we are particularly trying 
to increase the public soctor and the 
hon. Member himself just now said 
that there is no meaning in handing 
over the construction work to various 
contractors. So, everybody is in­
terested in seeing that more and more 
of these enterprises comc under the 
operation of the public sector. We 
can carry the information regarding 
the inconve*iences suffered by the 
employees to the Minister, instead of 
saying It in open here, which will dis­
courage those people or encourage 
those people not to do work and that 
is very bad.

Shri K. C. Reddy: I would also like 
to point out that this Ashoka Hotel is 
a company and It is being worked on 
a company basis. We are bringing all 
the facts brought to our notice to the 
notice of the Board of Directors who 
take note of them and do the needful.

Mr. Speaker: I am only placing 
this before the House. All hon. 
Members are interested in seeing that 
the puMlc sector works as well as

possible, instead o f getting into trades 
with the private sector who say
always, “No public sector”  and so
on. Having that in view, bon.
Members may give suggestions to the 
Minister. Of course in cases where in 
spite of the suggestions having been 
brought before the Minister to remedy 
the grievances nothing has been done 
by the Minister, they may be
brought up before the House. In the 
first instance, I would suggest those 
avenues may be explored before such 
matters are being brought before the 
House.

Shri Easwara Iyer: I am not in any
way saying that business in the public 
sector must not be encouraged. I am 
only suggesting that the public sector 
should be more efficiently managed. 
So far as the workers are concerned, 
when 15 per cent is collected as 
service charges, it can very well be 
distributed amongst the workers, 
because they are not encouraged to 
take tips. When 15 per cent is col­
lected by the management as service 
charges and when the workers are not 
allowed to take tips, this is a money 
to which the workers are rightly 
entitled.

Shri K. C. Reddy: Is the hon. Mem­
ber quite sure that it is not being dis­
tributed?

Shri Easwara Iyer: That is what we 
are told.

Shri V. P. Nayar: It has not been 
made once.

Shri Easwara Iyer: I am speaking 
subject to correction. I am submitting 
before this House that we are reliably 
informed that it is not being distribut­
ed and there is not a single instance 
where it has been distributed.

So far as the workers are concerned, 
I am only submitting before this 
House, that there are cases where we 
are running the business In the public 
sector efficiently.

I am not saying that we a n  not run­
ning it efficiently. Take, for 
example, the Hindustan Housing 
Factory Ltd., which had been running
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« t a  Ism U  Bs. 14:7 lakhs when it 
was wider private management It 
«Vw taken over by the Government 
and they axe showing a profit in the 
balance sheet. I am not saying that 
it cannot be done. It can be done 
by efficient management It is a 
case where the tribute must go 
wherever it is due. I think there has 
been efficient management so far as 
the Hindustan Housing Factory is 
concerned, looking at the figures 
which are made available to us.

I submit before this house that so 
far as the Asoka Hotel is concerned, 
the service conditions could be im­
proved. There is room for improve­
ment; there is scope for improve­
ment. It must become a hotel of in­
ternational repute as it professes to 
be. That is all I would like to bring 
to the attention of the hon. Minister. 
Here is a case where the employees 
must also live up to their conditions. 
Proper facilities should be given to 
the employees. They should be given 
better Scales of pay and permanent 
employment. Three hundred people 
have been retrenched. If it is going 
to be a regular establishment so far 
as Delhi is concerned, why should 
not these employees be absorbed in 
permanent service? I wanted to 
bring these things for the earnest 
consideration of the Minister and for 
the rectification of the defects which 
he thinks ought to be rectified.

I do not propose to take more than 
two minutes. So far as the C.P.W.D. 
employees are concerned, I would 
earnestly request the Minister to 
implement the assurances that he has 
given on the floor of the House and 
see that their living conditions are 
improved. I would also state that no 
quarters have been given to the 
employees and work-charged estab­
lishment in the C.P.W.D. particularly 
those serving in the aerodromes; in 
which case most of them are far away 
from Hie city limits. Here is a case 
where they should be given residence 
facilities. I request the Ministar to 
give them facilities far residence X 
do not propose to take more of the

time at the House regarding this 
matter.

Shri N. B. Maiti (Ghatal): Sir, X 
thank the Ministry for the work that 
it has done during the course of the 
last year. The previous speaker said 
something about the difficulties that 
are being felt by the employees. I 
find that during the course of the 
last 10 or 11 months, the Ministry 
has issued about 41 orders about the 
work-charged establishments of the 
C.P.W.D. for the amelioration of their 
working conditions commencing from 
4th April 1957 and these orders were 
given retrospective effect—sanction­
ing compensatory allowance to work- 
charged staff, making some of them 
permanent, giving increasing fodder 
allowance for the cattle that they 
keep, supplying drinking water 
free of charge, electricity free 
of charge, accommodation rent free 
and so on. Most of the 
employees who were temporary have 
become semi-permanent and in some 
cases, permanent. The conditions of 
service of some employees are under 
consideration. There is no doubt 
that they would be made permanent 
and other facilities such as medical 
aid, etc., would be given in time.

The previous speaker alluded to 
lack of planning in housing and in 
the matter of colonies, office accom­
modation, etc. During the course of 
the last 10 or 11 months, I find that 
official accommodation has increased 
to a considerable extent, and 
the residential accommodation 
for Class IV staff, G class, 
A  class and E class as well as 
for the work-charged staff has in­
creased—I would not say to a con­
siderable extent,—to not a little 
extent Considering the conditions 
that were there before, I must con­
gratulate the Ministry that they have 
taken steps to provide houses for 
these low paid officers. I would, at 
the same time, urge that accommo­
dation for these people should be 
given in preference to those whose 
salaries and other faMnq— are murii
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more. I need not say tint la a social­
istic society, we want to improve 
the conditions of those who are low 
paid and who have not got the faci. 
12ties that they should have. Consid­
ering that position, I appreciate the 
work that has been done by the 
Ministry for the work-charged staff 
and for the Class IV employees.

As regards housing, I would place 
before the House that considerable 
progress has been made in the case 
of subsidised Industrial housing 
schemes and low income group hous­
ing schemes. Some improvement 
has been effected so far as slum 
clearance schemes are concerned.

So far as rural housing is con­
cerned, I find that very little progress 
has been made. In the review of the 
First Five Year Plan the Planning 
Commission said that very little pro­
gress was made during the First Plan 
period, so far as rural housing was 
concerned. During the last two 
years, that is, 1956-57 and 1957-58, I 
find that the progress has been very 
little, for out of Rs, 53 lakhs that 
was allocated in 1957-58 only Rs. 3‘ 31 
lakhs has been spent, that is about 
l/16th of the whole allotment. This 
is regrettable.

Why was the rest of the amount not 
spent? That is a question that the 
Ministry has to answer. My own 
feeling is that the rules and regula­
tions that have been made are so very 
stringent that the States find it diffi­
cult to implement the schemes. For 
example, Rs. 9 lakhs was allotted for 
Bihar in 1957-58, but not a farthing 
has been spent. Bombay got 
Bs. 5,25,000 but not a single pie has 
been spent. The same is the case 
with regard to West Bengal, Uttar 
Pradesh and the other States except 
Mysore and Rajasthan which also 
have not spent the whole amount. I 
would request the hon. Minister to 
find out the reason for the States not 
being able to spend this money. I 
presume that the money that has 
been allotted by the Finance Ministry 
ter 1958-59, amounting to Rs. 101

lakhs might sot be spent by f t*  
State Governments, fttr, Rs. M erer** 
had been allotted for rural housing; 
out of which, at the end of the second 
year we have been able to spend only 
Rs. 3* 31 lakhs. This is a regrettable 
state of things.

Then, Sir, in regard to the Supply 
Department, I am happy to note that 
as a result of difficulties in the matter 
of foreign exchange we have gained 
certain advantages. Products o f 
small scale and cottage industries like 
hosiery, leather and leather goods, 
handloom products, brushes, wooden 
materials and tarpaulins, etc., have 
been purchased by the D.G.S. and D. 
and that has been a very great relief 
to the indigenous producers. They 
have also placed orders for the 
supply of locks and padlocks. I 
would in this connection suggest that 
the district of Howrah in West Bengal 
produces a large quantity of locks 
and padlocks. I would request the 
Department to And out if it would be 
possible to purchase locks and pad­
locks from that place.

But I regret to find that during 
1956-57 and 1957-58 the purchase of 
khadi has decreased. Thanks to the 
former Railway Minister, Shri Lai 
Bahadur Shastri, the Railway Minis­
try began to purchase Khadi. The 
total purchase of khadi during the 
past six years was as follows:

Rs.
J95*-53 27.379
1953-54 3,87,431
I954-5S 28,78,351
1955-56 1,18,31,000
1956-57 68,57,000
1957 (1st April to

November 1957) 34,30,t99
Shri K. C. Reddy: May I point out 

that the figures that the hon. Mem­
ber is quoting relate to the value dt 
orders placed, not necessarily the 
value of goods delivered. That i* 
why the discrepancy; I will explain 
it, if necessary, in the course of my 
speech.



m n  k . a . m m : i  w a n  the hon. 
Minister- fa t the correction. Even 
then I would request him to find out 
the reason*. 1  understand that speci­
fication* have been drawn and sent 
to the Khadi Commission. I do not 
know whether the specifications have 
been so high that the weavers who 
produce the cloth and the spinners 
who spin the yam find it difficult to 
comply with them. This is a matter 
that has got to be looked into by the 
Ministry.

Fourthly I would like to place before 
the hon. Minister a few facts about 
slum clearance and sweepers’  resi­
dences. These two have been brack­
eted together. The result is, I 
apprehend, that the position of the 
poor sweepers might be overlooked. 
Because, in the slums there dwell 
a large number of people, including 
sweepers. Sweepers live not only in 
one slum but in various slums 
spread all over the country. There­
fore, 1 would suggest that a particu­
lar amount of money may be set 
apart for improving the housing con­
ditions and the living conditions of 
the sweepers.

13 brs.

Then, in the CPWD the general 
practice is to give contracts of very 
large amounts like Rs. 50 lakhs or 
R8. 1 crore. In the Plan itself we 
find it stated that co-operative orga­
nisations should be given contracts 
so that people of smaller means 
should also have an opportunity of 
getting these contracts which will 
result in equalisation of wealth, as 
far as possible. Therefore, I suggest 
that lumpsum contracts of large 
amount* should not be made and 
contracts should, if possible, be 
divided into parts so that these orga­
nisations or individuals of smaller 
means might also get these contracts.

In connection with, the work of 
CJ*.W.D. I would refer to a very 
small matter, namely, the completion 
o f tiie bridge on the national high­

way commencing from Howrah and' 
going to Bombay and Madras over 
the river Subaraarekha. It has been 
hanging fire for the last three years 
or so. I would request the depart­
ment to make speedy arrangements 
so that the bridge might be complet­
ed there and the highway might be- 
opened. The bridges over the rivers 
Damodar, Kasai and Rup Narain 
might also be taken in hand.

I would next invite the attention' 
of the hon. Minister to the removal1 
of offices to other places. I know 
that he is very interested in it and 
so I hope the Ministry will also take- 
interest. I know the difficulties of 
removing the offices from here. Even: 
then I would say that some offices 
could certainly be removed from here 
to other places. But the condition 
that has been recently laid down is 
rather very difficult to fulfil. The 
condition is that unless and until' 
housing arrangements could be made' 
in those places, these offices could not 
be shifted from here. If houses are- 
not available here and if offices could 
be carried on here even now, then 
there is no valid reason, I think, for 
not shifting offices from this place to- 
other towns or cities.

I would respectfully submit one- 
more aspect of the construction of 
houses. I find that many hutments,, 
though they are of a temporary 
nature, are being pulled down in 
order to have concrete structures, 
perhaps multi-storeyed buildings,,
built up on that place. Is it not 
possible that these temporary hut­
ments might remain where they 
are now for 3, 4 or five years 
more, so that we can get breathing: 
time and then get the big structures 
constructed on the spot This is my 
suggestion, particularly when I Bee 
the houses near Haisina Road, which 
till the other day were accom­
modating so many persons, are being: 
pulled down, perhaps forcibly. I 
shall be happy to know the condition 
of tiie houses before they are pulled! 
down.
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t t e  Dep«ty M teM ar «* W «ka, 
A aataf aad 8«ffly  (My* Anil K. 
•Chanda): Mr. Speaker, aa I rise to 
Intervene in this debate on the 
•demands of our Ministry, I must Bay 
I  feel sorry that my distinguished 
friend, Mr. Hari Vishnu Kamath is 
not here, because I am going to begin 
my brief speech with the Hindustan 
’Housing Factory, with which he has 
laeen indissolubly linked up ever 
aince its existence. I am sure, had 
lie  been here today, he would have 
teen  very happy to know that the 
Hindustan Housing Factory has got 
itself cleared out of the woods and 
today it is a profit-earning depart­
ment of the Government. I hope it 
is not necessary for me to go into 
Hie past history of this factory. Gov­
ernment had lost considerable amounts 
of money over this experiment. It 
-was hoped that the putting up of 
this factory for the construction of 

ipre-fabricated houses would consid­
erably ease the situation with regard 
•to the housing of the millions of 
refugees who had come over from 
-the other side since the Partition. 
Sut, unfortunately, all experiments 
do not succeed, at least for the time 
being, and this factory had had a 
very troublous boyhood.

But I am very happy to say that 
ever since this factory has passed into 
tile hands of the Government on the 
termination of the Government’s 
partnership with M/s. Basakha Singh 
Wailenborg, we have been making 
considerable headway. Whereas 
during 2 years and 4J months, when 
this factory was under the control of 
Mfs. Basakha Singh Wailenborg, it 
liad produced goods worth only 
Be. 37 lakhs, during the last rae year 
and H i months when it has been 
under the control of Government, we 
Siave produced goods to the extent of 
Rs. 68*35 lakhs and the net profit 
during this period when the factory 

been under Government control 
fun been nearly Rs. 45,000.

. "Hr. Speaker: Is it all out of pre­
late* . . . material?

ttbd Astt E, Cfcaada: No, Sir, 1 u
coming to that. 8o Uor as the pre­
fabricated housing components are 
concerned, the Government, on the 
advice of the Technical Committee 
which had been appointed earlier, 
had given it up. It was found—may 
be due to climatic conditions, or 
may be due to technical flaw in the 
technical know-how—that the pre­
fabricated housing components were 
not quite a success.

The three principal items of work 
in this factory today are: pre­
stressed and pre-cast concrete com­
ponents which are used for trans­
mission poles, heavy beams and 
street lighting poles; also, it might be 
used for railway sleepers.

Success in this field has meant not 
merely 8 profit to the company, but 
it also meant saving considerable 
amounts of foreign exchange.

Shri V. P. Nayar: Are you making
pre-stressed pipes?

Shri Anil K. Chanda: No, only 
transmission poles. And the other 
item is foam concrete blocks. With 
the coming of more and more of re. 
frigeration in this country, and also 
of multi-storeyed buildings, these 
foam concrete slabs are of immense 
help, for, so far as refrigeration plants 
are concerned, it would save foreign 
exchange, because it would cut out 
the need of importing cork from out­
side. Also in multi-storeyed build­
ings, for partition walls and also for 
roofing purposes, the substitution of 
this foam concreting component
would mean considerable saving in 
the weight load of the building; and 
also in cement.

We have very successfully experi­
mented with concrete sleepers, pre­
cast and pre-stressed concrete
sleepers, which we think can be prof­
itably utilised in our railways. We 
are at the moment engaged in a dis­
cussion with the railways as to wheth­
er certain orders could be placed 
with this company for pre-stresaed 
and pre-cast sleepers, obviating the



JBMKndit far Grant* Si MASCH 1#58 Demands for Grant/ 740*.

need of importation of timber and 
steel deeper* from outside.

The existing works that we have in 
hand are to the extent of Rs. 40 lakhs. 
We break even at that, but if the 
present talks with the Railway Minis­
try materialise and we get the rail­
ways to take our sleepers, our work­
load will come to Rs. 60 lakhs, which 
will give a very decent profit of six 
to seven per cent n ils profit has 
been calculated after, of course, 
meeting the interest charges on the 
working capital loaned out by the 
Government and also depreciation and 
other obligatory charges.

Since the Government decided that 
the factory was not to be abandoned, 
but was to be run as a Government 
organisation, we have paid our atten­
tion, considerable attention, to the 
amelioration of the service conditions, 
emoluments etc., of the workers. We 
have instituted a contributory provi­
dent fund from the 1st of April, 1956. 
We have instituted payment of Sunday 
wages to all daily-rated workers. We 
have also instituted monthly- 
graded scales for all monthly paid 
staff, and we are now considering 
the question of giving daily-graded 
wages to the industrial labour. A 
sports club has been started. I regret 
however to say that up till now we 
have not been able to provide ade­
quate housing accommodation for all 
our labourers working in the factory, 
the reasoi. being that the fate of the 
factory was undecided till very re­
cently. It was only after the experts’ 
committee had submitted their report 
and the Government had considered 
their report, that we knew that the 
factory was to be run as a Govern­
ment institution, and we are now 
turning our attention to the solution 
of the housing problem so far as the 
labourers are concerned.

In connectiMi with the work of 
meeting the problems of housing in 
this country, I cannot over-empha- 
size the importance of an organisa­
tion which, unfortunately, does not 
seem to be very well known, viz., the 
National Building Organisation. It

is a sort of scientific body making
enquiries into and studies on pro­
blems connected with the housing 
industry. From time to time it pub­
lishes brochures on the basis of tte- 
results achieved through its various- 
experiments. I think it will be •> 
very helpful thing if the litera­
ture which is published b y  
the NBO could be translated into 
popular, simple language of the; 
various States by the State Govern* 
ments. I propose to write to all our 
State Governments that they might, 
consider the possibility of translating: 
into popular, simple language some- 
of these publications of the NBO’ 
giving very valuable information on 
such questions as bringing down the- 
cost of building construction, substi­
tution of cement or steel in th* 
ordinary constructions etc.

Recently we held a very interesting: 
symposium on the lime industry at 
Rewa. As you know, cement being: 
in short supply there has been • 
persistent demand that there might 
be a sort of revival of the lime in­
dustry. For the last 30 years or so,, 
lime has considerably receded to the 
background. Standardisation is not 
there, and the industry has lived under 
very great disadvantage because oC 
an uncertain future.

At the symposium convened by the- 
NBO at Rewa, not less than 199* 
people connected with the industry or' 
trade and with the various engineer­
ing organisations, governmental and1 
otherwise, were there. We had »: 
very interesting discussion. Some of' 
their difficulties are indead very- 
genuine. For instance, the mining: 
rights which are given to the quarriea- 
is for a very short period. It is- 
difficult for them to plan for a long: 
period ahead.

Secondly, ihey do not get the* 
necessary priority with regard to* 
wagons in the railways. If lime la. 
to be a substitute for cement, it. 
stands to reason that lime should be- 
accorded the same priority as cement, 
is given by the railways, so far m- 
the movement of the finished pro­
ducts are concerned, and also for th*
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[Shri Anil K. Chanda] 
transportation of coal so vitally need­
led for the lime industry.

1 am now coming to the Asoka 
Hotel, and before I go to some of the 
remarks made by a distinguished 
itfember from the other side, Shri 
Saswara Iyer, I might as well give 
you a general picture of the hotel.

Shri Sinhasan Singh (Gorakhpur): 
ilCay I know what has been the re­
sult of the symposium? Has Gov­
ernment taken any decision in accord­
ance with the decisions of the sym­
posium, and given- priority to the 
industry as given to cement?

Shri Anil K. Chanda: We propose 
to  approach the Railway Ministry 
that the priority needed might be 
ighren to the industry. We have 
also had an informal talk with the 
Chief Minister and the Minister of 
Development in Madhya Pradesh, 
because most of the lime quarries are 
situated in that State, that a longer 
period of lease might be given to the 
industrialists.

With regard to the Asoka Hotel, 
-during the first 11 months after we 
■opened the hotel, ending on 30th 
September, 1957, the average occu- 

jpancy in the hotel was 80 beds. 
That is, the total capacity of that 
hotel is 417 beds, and on the average 

"during the first 11 months of the first 
year,—the building was not yet com­
pleted then, but we went into opera­
tion—the average daily occupancy 
was 80. That was less than 20 per 
-cent, and the foreign clientele was 
73 per cent. During the last six 
months, that is, the first six months 
of the second year ending March, the 
average occupancy has.shot up to 
■about 240. The foreign clientele is 
>80 per cent We have calculated that 
tf we have about 60 per cent, of 
•occupancy throughout the year, there 
-will be no deficit Anything above 
•that brings us a profit 1, for one, 
have no doubt that the Asoka Hotel 

-will be a very profitable concern. It 
acquires a little time. The Prime Mini*- 
’t e  ljlmself, when he intervened in the

course of a question which was being 
asked about the Asoka hotel, said 
that it ought to be a financial success, 
but one must give it a little time to 
settle down. In fact a big hotel of 
this nature with ,417 beds would re­
quire considerable time before it gets 
widely known. From the figures 
that I have indicated, you can see 
that most of the clientele come from 
abroad. We have embarked on 
publicity in foreign countries, and it 
is bringing us very good results.

The monthly salary bill comes to 
Rs. 93,120 and the emoluments vary 
from Rs. 55 to Rs. 1,600. In this con­
nection, I might mention that all the 
workers of the hotel during working 
hours get free food, and of course 
free accommodation. They get uni­
forms, and they also get free medical 
attendance. I do not know of any 
commercial hotel run by private in. 
dustry which gives these facilities.

Shri V. P. Nayar: For 1,000 workers 
and all the occupants, you have only 
a part-time doctor.

Shri Anil K. Chanda: I think my 
hon. friend realises it is not a hospi­
tal. The 1,000 people working there 
would not require every day too 
many doctors. The living conditions 
are so pleasant, the food is so good 
that I think normally speaking nobody 
would fall ill there.

There is another important thing 
which I think will interest my hon. 
friends here. We started with nine 
Swiss people, that is, foreign techni­
cal personnel, about which then 
were very many adverse comments 
in the House, and quite naturally 
too; but we had assured the House, 
that they were there only for a tem­
porary period, because a hotel of this 
nature in our country was practically 
unknown, and we did not have 
the technical know-how of running 
an international hotel of this magni­
tude and this sumptuousness. I am 
very happy to say that of the nine 
Swiss people who had been brought 
here, seven have gone back ham,
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end we m  new left with only two 
Swim people running two technical 
motions of this hotel But there are 
under-studies even with them, and 
as soon as our own people would be 
to a position to take charge of these 
departments, we shall dispense with 
their services in course of time.

With regard to the comments made 
by my hon. friend Shri Easwara 
Iyer, I am sorry he has not been 
very correctly informed. To start 
with, in every floor there is a pantry 
and there is a service lift. And if 
any worker says that he has to run 
down six flights of steps down to get 
the things, I do not think he is in­
dulging in what is called truth.

Shri V. P. Nayar: I would like the 
hon. Minister to go and see. It is not 
a fact. I was there only three days 
ago. It is not a fact

Shri Anil K. Chanda: What is not
fact?

Shri V. P. Nayar: That the service 
lifts can be used. There may be 
service lifts, but several lifts have 
been stopped, and workers have not 
been allowed to use the service lifts.

Shri Anil K. Chanda: I shall take 
my hon. friend with me. A lift is a 
mechanical contrivance. And there 
are lifts which even in places go out 
o f order. It may be that my hon. 
friend Shri V. P. Nayar particularly 
went to a lift which was not working 
on a particular day. And such cases 
do happen. But here is my offer. I 
shall take my hon. friend with me for 
a cup of tea to the hotel, and we shall 
look into the service lifts.

Start V. P. Nayar: I do not want a 
cup of t e a .. . . . .

Start Anil K. Chanda: I shall give 
him a dinner, and he may come along.

An Hon. Member: What about other 
Members?

Start Anil K. Chanda: With regard 
to the question of 15 per cent.........

Mr. Speaker: The hon. Minister can 
go to a particular flat in a particular

storey and order tea from another 
storey.

Start V. P. Nayar: On the other hand, 
if he comes with me, I shall show him 
what it is.

Start Anil K. Chanda: I have not got 
much time at my disposal. But I say 
that this is the problem here; what my 
hon. friend knows and what I know, 
seem to differ, but I have thrown out 
a very sporting invitation to him. We 
shall go together, and I think I shall 
be able to set him right about this 
information.

With regard to the percentage busi­
ness also, he is not correctly informed. 
In the form of an allowance, all this 
money which is collected is given back 
to the workers. During the first few 
months of the year, however, there 
was not enough collection for the 
simple reason that while we had the 
full complement of servants, the num­
ber of guests in the hotel or the ave­
rage daily occupancy was only eitfity.
1123 tan.

[Mr. Deputy-Speaker in the Chair 1
Shri Easwara Iyer: May I know the 

total collection so far made on this 
basis?

Start Anil K. Chanda: I have not got 
the total figures of the collection. But 
I have got a complete list of all the 
servants in the hotel, and there is no­
body who is given an allowance of 
less than Rs. 20 a month. The allow­
ances vary for stewards from Rs. 20 
to Rs. SO, for pantry staff from Rs. 20 
to Rs. 25, for store staff from Rs. 20 to 
Rs. 43.

Shri V. P. Nayar: That was not the 
point. How much does a worker who 
gets a minimum of Rs. 65 get In lieu 
of service charges? Does he get one 
rupee?

Shri Anil K. Chanda: The dhobies, 
for instance, get Rs. 60 to Rs. 150, and 
their allowances are coming out a t ....

Start V, P. Nayar: That is not what 
we want.
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Bkrl Anil K. Chanda: What is it tben gives a loan of about 50percent,tl>*
that the boo. Member wants?

Shri V. P. Nayar: We wanted to
know the total monthly collections on 
account of service charges, which is 
IS per cent, which in other hotels is 
distributed to the workers. What is 
the total distributed so far to the 
workers per month? Is it being dis­
tributed at all? I understand that not 
even a rupee has been paid from ser­
vice charges.

Shri Anil K. Chanda: I am afraid I 
have not got the figures with me. If 
the hon. Member would table a ques­
tion, I shall supply him the informa­
tion. Obviously, I could not give it 
now.

Shri V. P. Nayar: I have tabled 
fifteen questions.

Shri Anil K. Chanda: Whatever is 
collected by way of service charges is 
given back to the workers and that is 
what I have been pointing out Take, 
for instance, the pantry staff. Their 
salaries vary from Rs. 35 to Rs. 100, 
but they are assured an allowance of 
Rs. 20 to Rs. 25 which comes out of 
the service charges collected. Even if 
the service charges do not come up to 
the amount needed to give them this 
allowance, the hotel will make it good. 
If the hon. Member would table a 
question I shall certainly give him the 
total amount collected by way of ser­
vice charges.

Shri V. P. Nayar: Let him not invite 
me to send questions.

Mr. Deputy-Speaker: If he is invit­
ed to dinner, why should he not be 
invited to questions also?

Shri V. P. Nayar: Then he will be 
flooded with questions.

Shri Anil K. Chanda: I now come to 
the question of housing. As the House 
is aware, there are various schemes for 
which sums totalling to Rs. 120 crores 
have been sanctioned in the Second 
Five Year Plan, the main scheme 
being the subsidised industrial hous­
ing scheme, where the Government of 
India pays subsidy at 25 per cant and

other 25 per cent being a matchfe# 
subsidy from the State. With regard 
to the private owners of industrial 
concerns, the subsidy remains 28 per 
cent, but the loan quantum is 37 f  per 
cent, and the owner is expected to 
bring in a subsidy of 25 per cent and ■ 
the rest is his loan advanced to the 
scheme. This scheme has been in 
operation from the time of the First 
Five Year Plan. It is well known 
that we have not been able to 
do as much as was expected, and 
have not been able to utilise the 
money that was sanctioned. Even to­
day, we have not been able to fully 
utilise the money. It can only be done 
through the States.

The situation differs from State to 
State. So far as the Government o f 
India are concerned, we have only to 
approve the schemes, but the schemes 
must come from the State, because 
there is a matching grant by the State, 
and when the schemes sent up by the 
States conform to the pattern of this 
subsidised industrial housing scheme  ̂
Government loan and subsidies are 
granted. There is one State at least, 
namely Bombay, which has done ac­
cording to the schedule. The amount 
allocated for Bombay is Rs. 796 lakhs. 
It has already, during the first two 
years, utilised Rs. 235 lakhs. Similarly, 
UP has not done too badly. The allot­
ted figure is Rs. 527 lakhs, and they 
have already utilised Rs. 178 lakhs. I 
do not want to mention names, but 
there is one State which had an allot­
ment of Rs. 470 lakhs, and that is a 
very heavily industrialised State, but 
unfortunately, that State has utilised 
only Rs. 43 lakhs.

Shri Thlmmala Rao (Kakinda): Is 
that Bihar?

Shri Anil K. Chanda: We are doing
our best by personal correspondence 
both.........

Shri D. C. Sharma (Gurdaspur): 
Why should he not mention the name 
of that State?

Shri Anil K. Chanda: I come tn m  
that State. That is West Bengal.
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Both a y  senior oolleague Shri K. C. 
Itaddy Mid myself have been writing 
personal letters to the Housing Minis­
ters in the various States, and our 
Housing Commissioner also has been 
going round from State to State, and 
we hope that we will be able to get 
better results in the next three years 
of the Second Flan. We have consider­
ably altered the scheme so that the 
States may be in a better position to 
draw upon these funds. For instance, 
we have increased the ceiling cost, 
because during the last two years 
there has been a considerable increase 
in labour charges and also in the cost 
of materials. At the last Housing 
Ministers’ conference, certain sugges­
tions have been made by the Minis­
ters enumerating their difficulties and 
suggesting that certain ways out could 
be found; and we are processing 
those suggestions, and as I said, by 
personal contact between us and the 
Ministry here and our opposite num­
bers in the States and the visits of 
our Housing Commissioner, we hope 
that we will be getting very consider­
ably better results during the next 
three years.

Shri S. M. Banerjee (Kanpur): The 
hon. Minister has just mentioned about 
the industrial housing scheme. I know 
that about five thousand houses have 
been constructed.........

Shri Anil K. Chanda: I do not want 
to yield, because I have very little 
time.

Mr. Deputy-Speaker: If the hon
Minister does not yield, then the hon 
Member has to yield.

Shri Anil K. Chanda: I have very 
little time at my disposal and I have 
to reply to the various points.

I have already said that there are 
States where good work has not been 
done. On the other hand, there are 
also States which have attemped to 
do good work.

Mr. Depaty-Speaker: So, the hon. 
Member has to wait till he finishes.

gbri V. p. Nayar: We shall wait and 
see, him. finish.

Shri Anil K. ClmOa: Tlun. I come 
to what is known as low income group 
housing. Here also, about Rs. 45 crores 
have been allocated in the Second Five 
Year Plan to enable people of the 
lower income group, whose income is 
not more than Rs. 6000 a year, to take 
loans from the Central fund for their 
residential constructions. I am happy 
to say that with regard to this scheme, 
most of the States have done very 
well indeed. For instance, Andhra 
Pradesh, whose allotment was 300 
lakhs, has already drawn Rs. 118 
lakhs, Bombay, whose allotment was 
Rs. 467 lakhs, has drawn Rs. 143 lakhs, 
Madras, whose allotment was Rs. 208 
lakhs, has already drawn Rs. 101 
lakhs, Mysore, whose allotment was 
Rs. 244 lakhs, has drawn Rs. 119 lakhs, 
Punjab, whose allotment was Rs. 326 
lakhs, has drawn Rs. 152 lakhs and 
Uttar Pradesh, whose allotment was 
Rs. 462 lakhs, has drawn Rs. 222 lakhs. 
Some of the smaller States also have 
done surprisingly well. For instance, 
Himachal Pradesh, whose allotment 
was Rs. 14 lakhs for five years, has 
during the first two years already 
drawn Rs. 7'79 lakhs, and Tripura, 
whose total allotment was Rs. 3,40,000, 
has drawn Rs. 2,95,000. On the other 
hand, there is a State whose allotment 
was Rs. 275 lakhs, but it has drawn 
only Rs. 57 lakhs. So far as the low 
income group housing scheme is con­
cerned, we have no doubt that we will 
be able to fully utilise the amounts 
allocated.

With regard to the plantation labour 
nousing schemes, practically no work 
has been done, except that a small 
amount has been drawn by the Kerala 
State, and also, I believe, a little 
amount by the Madras State. The 
reason is that uptil now the States, 
who stand more or less as guarantors 
for the repayment of the loans advanc­
ed to the plantation industry, bad a 
rule according to which the properties 
had to be mortgaged to the State. But 
most small tea gardens hypothecate 
their entire properties to the banks 
and the tea agents with regard to the 
crop. Therefore, it at not possible for
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them to give the first mortgage to the 
State concerned.

"This matter was raised in the Hous­
ing Ministers’ Conference in Mysore. 
We have indicated to the States that 
if they are satisfied with the second 
mortgage, we have no objection to it.

'But it should not be understood—I 
hope the hon. House will not think— 
that this means that no housing pro­
jects are being carried out in the tea 
plantations. In fact, under the Plan­
tation Act of 1951, it is obligatory 
upon the tea gardens within a period 
of 12 years to provide accommoda­
tion for all their workers. I have my­
self seen tea gardens of North Bengal, 
and 1 also know of the tea gardens in 
Assam, where the companies on their 
own are putting up residential tene­
ments for their workers. In the tea 
garden areas, very often there is not 
much difficulty. Bamboo and timber 
are readily available and it is not 
difficult for them to put up the.se 
structures. So far as the amount of 
Rs. 2 crores which was provided is 
concerned, I am certain that this 
money will not be utilised in the 
Plan period.

Now I shall come to sluip clearance 
and the sweepers’ colonies. A sugges­
tion was made by Shri Balmiki, the 
first speaker, that out of the Rs. 20 
crores—of which Rs. 15 crores arc the 
responsibility of the Central Govern­
ment and Rs. 5 crores are match­
ing grants from the States—a certain 
amount, say, Rs. 14 or Rs. 12 crores, 
might be earmarked for the sweepers. 
We operate through the State Gov­
ernments. They know best which are 
the worst slums. They have to bring 
forward a matching grant. Therefore, 
we cannot dictate from the Centre 
that a particular sweepers’ colony 
should be tackled first and not a parti­
cular slum in a particular town. That 
independence of action must remain 
with the States. But many of the 
municipalities on their own have been 
having sweepers’ colonies. For 
instance* recently the Calcutta Cor­

poration have placed a scheme before
us—a very big, ambitious scheme, 
involving Rs. 2 crores for the housing 
of all their 13,000 sweepers. But it is 
a scheme which is impossible for us 
to sanction out of this paltry amount 
of Rs. 20 crores provided for slum 
clearance and sweepers’ colonies. We 
have, however, recommended it to the 
Finance Ministry and the Planning 
Commission that a special allocation 
might be made for this purpose.

So far as the slum clearance work 
is concerned, there has been a gather­
ing momentum about it. Very often 
hon. Members read about the various 
schemes which are being formulated 
in the congested cities for the clear­
ance of slums, and we in the Ministry 
have no doubt that this total allotment 
of Rs. 20 crores would be drawn upon 
fully during the period of the Second 
Plan.

I now come to the question of rural 
housing. The term we use today is 
not ‘rural housing’ ; we call it ‘the 
village housing project’. This is not 
merely a difference between Tweedle­
dum and Tweed ledee. The whole con­
ception is different. The original idea 
was that any poor man in a village 
who wanted to build a house could be 
given financial assistance with which 
he could put up his own cottage. But 
after a good deal of discussion between 
the Planning Commission and the 
various Ministries concerned, we 
realised that isolated houses built here 
and there would not solve the pro­
blem. What our villages need most, 
even more than housing, is proper 
planning, the question of water supply, 
the question of proper roads and 
paths. Therefore, we have developed 
and brought out a comprehensive 
scheme known as the village housing 
nrojects scheme. The work is to be 
taken up by the end of the Second 
Five Year Plan in no less than 5000 
villages. It is not, however, contem­
plated that wc will take up and 
convert the entire villages in a year 
or two years’ time. This is a process 
spread over a period of 8 to 10 yets*- 
The whole village will be remodelled,
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lljke the village SbAmspur in the Gur- 
gaon district, which is a most interest­
ing experiment. There are nearly 150 
householders. They had all surren­
dered their land to the village com- 
JMUlity. They had sought the help of 
an engineer. We sent an engineer to 
plan and map out the whole village. 
Now, each householder, including the 
Harijans, has got a brick-built house. 
They had put up their own kilns. They 
had their own carpentry arrangements, 
and with loan assistance from us, 
Shamspur village is an entirely new 
village where every house is a brick- 
built house. Harijans there have /,'ot 
their farms on a co-operative basis 
tusing electric pumps. Considerable 
-economfc improvement has been 
•effected in the life of the villagers in 
tthat particular village.

Our idea is also to take up villages 
in that manner, wherever there is a 
social awakening amongst the people, 
who would be prepared to entrust all 
their lands to the village community, 
who would call for an engineer and 
have the whole village remodelled 
and plan made out, and then rebuild 
the village.

This work is to be done with the 
help of the Community Development 
Ministry. The idea is that where 
community development projects are 
already in operation, where there is 
already a betterment in the economic 
position of the people, where there is 
better guidance from the community 
project workers who are stationed in 
the villages, it is expected better 
results would be got. Some States 
have already selected the villages and 
work for this year will commence.

An hon. Member said that much 
valuable time had been lost. That is 
not quite so, because this scheme came 
into operation only in October 1957, 
that is five months ago. The delay in 
formulating the scheme lay in the 
fact that amongst other things, it >vas 
exceedingly difficult to prepare a 
scheme which could do some justice 
to rural housing within the modest 
allotment of Rs. 10 crores. Now, the 
State Government have to set up rural 
homing cells for which we will give

SO per cent subsidy and to formulate 
rules for implementation of the 
scheme. Several of the States have 
already framed their rules and work 
is being set in motion. In any case, 
we have got our Housing Commis­
sioner and he is going round from 
State to State, and whatever 
can be done by our persuasion and a 
little goading perhaps, would be dene 
from the Central Ministry.

Shri Sonavane (Sholapur—Reserved 
—Sch. Castes: I want to know
whether the Harijans are segregated 
in these model houses or whether they 
are inter-mingled with other house* 
of the other castes.

Shri Anil K. Chanda: So far as
Government is concerned, it is the 
intention certainly to do away with 
segregation wholly and completely 
Because of that we have got what is 
called the integrated housing approach 
where it is not merely one particular 
class of people who live in a particular 
area. But so far as the Harijans arc 
concerned, this work is done bj the
special grants provided for in the
Home Ministry.

I have already taken up more tb*n 
my share of the time, and before I 
conclude I would like to refer ti 
another matter which has nothing to 
do with rural housing but which fun­
damentally touches the question of 
government buildings in this country.

Today, Sir, Government is practi­
cally the only big builder in the
country. The Princely order ha*
practically vanished and the zandn- 
daris have also been liquidated. So, 
all worth-while buildings, all substan­
tial constructions would be built 
henceforth only by Government. 
Therefore, it is high time there is a 
policy with regard to the architecture 
which has got to be carried out in 
these buildings. It is an important 
matter. At the moment, there is no 
coherent policy with regard to the 
architecture that has to be followed.

Any student of history will know 
that any particular country in any 
particular period has had its distinc-
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tlve architectural mould. If we go 
over the ruins of our country, at any 
place, the scholars can locate the 
periods of those ruins only from the 
structure of the buildings—from the 
architecture.

Unfortunately—I am speaking per. 
sonally—I feel that in the absence of 
any coherent policy, even in Delhi 
itself we have got buildings, which, 
if I may say so, have no “neighbourly 
relations” with others. On the one 
hand, we have built the magnificent 
Supreme Court buildings, more or 
less conforming to the Indian tradi­
tion of architecture; on the other hand, 
we have got th$, law courts it Tis 
Hazari, which, in the absence of a 
better term, I would say, is Chandi­
garh architecture. I have nothing 
against Chandigarh architecture. But, 
if you have structures in the same city 
of such divergent natures, it is jarring 
to the aesthetic sense. And, I think, 
it is time our government evolves a 
national policy with regard to archi­
tecture which I personally consider 
is very important, because, as I have 
indicated earlier, Government today is 
the only substantial builder.

I have taken the opportunity of 
discussing the matter with the Prime 
Minister and he has desired that in 
our Ministry we should prepare 
detailed notes about this matter which 
should be considered by Government 
at the highest level.

I do not think I should take any 
more time of the House because my 
senior colleague will be replying to 
the other points.

Mr. Depaty-Speaker: Shall the
overall time remain the same or shall 
t have to modify that?

Shri Anil K. Chanda: The work 
of this Ministry has been so good 
that I think there will be no criti­
cism as.........

Mr. Depmty-Speaker: Therefore,
the reply should also be very brief.
1  want to know whether the overall 
limit that was desired in the begin­
ning, one hour for both the Ministers, -

remains there or whether 1  d a B  
have to modify that.

Shri Anil K. Chanda: X think •
little extension may be given.

Shri V. P. Nayar: May I put one 
question? The hon. Minister gave 
out certain figures to show that the 
average daily occupation in Asolca 
Hotel has shown tremendous in* 
crease in the last six months. Why 
is it that during the last six months 
there has been a retrenchment of 
250 workepfe?! Are we to presume 
that higher and higher as the custom 
goes, the workers will get lesser 
and leBser in number?

Mr. Depmty-Speaker: Shri Baner- 
jee may also put his question so 
that the hon. Minister may reply to 
both.

Shri S. M. Banerjee: The hon.
Minister said something about hous­
ing schemes. I do not say that the 
U. P. Government have not provid­
ed more houses. But, what I say is 
that the houses which have been 
constructed—about 5,000 in Kanpur 
—have not been occupied by the mill 
workers bqcautse of the high rent. 
The rent is Rs. 10/-plus Rs. 3|- elec­
tricity charges. Has the attention of 
the Minister been drawn to this 
fact; and, if so, what action has been 
taken to reduce the rents?

Shri P. R. Patel (Mehsana): May 
I put a question Sir?

Mr. Deputy-Speaker: The hon.
Member wants to speak also; is it?

Shri P. R. Patel: Yes, Sir.
Mr. Depaty-Speaker: Then, he

must wait.

Shri Anil K. Chanda: With regard 
to Shri Nayar’s question, I think'It 
will be better if he tables a ques­
tion. I do not think we have ret­
renched 250 people. That is not my 
information. But, my friend Shri 
Easwara Iyer mentioned about bet­
ter service. But, I may tell him that
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we hid to recruit, all of a sudden, 
nearly 000 people when the Hotel 
was started hi order to provide ac­
commodation to the UNESCO peo­
ple. Many people had been brought 
in who had never in their lifetime 
gone near a hotel. They are very 
inefficient people; and if my hon. 
friend, Shri Iyer would give me his 
help to get rid of these people, I am 
sure I would be able to give him 
much better service in course of 
time.

With regard to the point raised by 
Shri Banerjee so far as the housing 
scheme is concerned, namely, the 
worker’s earning capacity is low and 
he would find it difficult to pay the 
rent, already there is SO per cent of 
the cost as subsidy—the Govern­
ment of India gives 25 per cent and 
the State Government 25 per cent. 
If, even after that, the worker is 
unable to pay the rent charged, it is 
very difficult for us to do anything 
more from here.

Shri Easwara Iyer: I want a clari­
fication, Sir.

Mr. Depnty-Speaker: That should 
be afterwards.

Shri Easwara Iyer: I would sub­
mit only one point. We have moved 
a number of cut motions and within 
the limited time available we were 
not able to deal with them in elabo­
rate detail and the Minister is also 
unable to reply.

Mr. Depnty-8peaker: Now, there 
is the other Minister, the man in 
charge and he will deal with them.

Shri Easwara Iyer: We want to 
know whether we will be able to 
get information about certain cut 
motions.........

Mr. Deputy-Speaker: I will look 
into that at the end. Shri Mohan 
Swarup.
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t r r * ^  ^ t r  %  f % q  ^ n r  ?  w * r r  
qq^qfr vt ^  rrsro t  wt^
g *r ir^  ? ft  q n r e r  q;T?r t  P f  an t

<r w  vt l(
q  «Ft ^ "ts^  %  W  # q T T  |  t X t
57^m r ft *?. ^ r  strft qrt ?
«t arm, art % twT^R | '  »

gqTEJTST TTifr^Tr. g q r ^ i H l  T T  
m ^ T q t q m f  f q w p f t  *̂ r 3 w i^  q

* r ^ r  q ^ r  s  i q q q r c  ^ ft f j R T R f  
% qte *t q?frft ft «rtr zh  q*ft̂ r ^t
q r m f  f t  v *  k w  ^ t  ^rrfl' m ^ f t t  ^ ic ft  
t ,  ^ f t R  %  %«TrTT f  fqr f t r o m f  v t  ? T O  
v tf ?rT53r? q?ff amft ft i ^
g t t  q V R P T  t  T g f t  S  I J t w f  $
s f t m f t  <m \ r t t t  ft— q % f t m  t t  t i n  
Tf^TT ft I q ^ t  T O T f  ¥ t  q f r f  *qq*qrT  
*15! ft, qr qq rrrR T  »r^t ^  i
« T ? » ft T t  # T  q i t  ^ f T T O  5 ft f t  f —  
w m , qsq^r *ffc  % fa ?  w v n  i
m r ftq  *n n F q m  q ^ t  q>T q m  ^  i.

*r?q: v t  w rarm  f q  w  ? t  q *  
t ,  X *  w  *T 7*t #  ^  ?ft qft 
<nr*qr s ’T  v t q r q  ^  ? f t r q  q iq ^  
n d  <pt ^ n ^ q r q  q ? r  q r r  f  i 
qf^t % sffr iflhrarf H  T^t aft qnft 
P K a n w f ,  f ^ T q q r j f t w m  ? n r  arn ft J  t-
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f«ft iflfl ?W] 
w  tfw ti 3#  <rar w fT  |  f*P sraftnr 
% M  * t  w r  T*P*T
Tuft »if ft, g?r # % fira ?° *rct?

grafiw 5 i f W T f ^  ft i 
* * *  s*raf%»r % qftTfftre *r*ft fW t 
f*rfa«**rr? * n  f t  **r srra *°° 
»rNrt n  totpt thih jffaRT ?ra 
^  *ft aiT*nfr « fk  ?*r f im  #

frrrr#? % sttt tt»t w r  
smrnT i ^ lr #  f t  *?r t o  ?w 
m  ^ n r 7ft»ft i to w s  *pt 
<̂.1̂ 1 ft f t  i(«»»  *rfa ?*r *t
’̂̂ 'T'T ftir vimi i

5H #' rp: 5T**r apt ?,*oo
^  TT n̂fsrsrsr f«RT «mT ft I 

4  ^  *r*rarm ftp X5pp ftflT'T ^  v m  
f  sprr 3rt toctt ft i hvj. *rrt m  

s p ^ t StaK -ft SRTf 3fR, eft tft 
?,X° 0 ^ ^ T O ^ T O lft I W faft
• ft ^  s^rarm s^t f tm  to t ft i 
3r̂ t t̂*fr % fcw q<rftnft * t sret- 

ftJIT TOT ft, TOT ftR H T % f^w  
W  «FI STlfiT5p?r ^  f^KT TOT ft I ^?f
jftrmT to t ft f t  ^ n jfro  h
h« sfireRT TOfa*t fr  5n?ft t- 
H® TTO£ qfilT fTOT 'STRTT ft I ^PlH 
ftpjpft Vt f̂t»T ^ t 5R^ H  U o»
w i i  ftm  *t tst ft «rk TOftnft ^t 
* t t  ^  ft i t o  * f t  *s r
♦ ill *T fXVSt̂ vT ft, ^  f t  ftfl'O ^ 
TO ft I

*V«> 'ojnftr ft«5 ( ^ a w ) :
<fKr *t*. #  i

«ft s rw  : tot
w t o  w i t  faron arnprr t  

*nff m u  f t  f t m f  m v §m  
*trf*— tS'nm*fl fn & z  — ft?n
3*7 T?T t  I ^ t  V t WhOTcT |  I

t  ift ^ r  $ i
VT flft, ?ftsr fJTT ^»T fiWRT 

’sfTfiw, ?rrft ^  *nFR snrr i

5TT? T̂̂ TT?̂  TT W
ft I ^  *f?
>Piprr ft f t  tmrr ^  Pra*r ^ 
iftx ’T̂> «llf».l«li*t *T ft I 
TP rtw rc  3RT5T *pt vrfs s r ft tftx  
m . »n̂ T?̂ r ^  »t5r |  irtr * i -■
«rt otst |*ftr fl’^rnpr
^t r̂̂ sr +<di ft i ^r% 4 M  tt
f^sft ^ f t  « r t t ? ^  aiFft ft
Jfrt *r̂  ft f t  cW %^5ft
^?ft >̂r n i ft -d'i+f 5?cWr?r +*i
ft^rr «trr ^rk 5T t̂-3ret F^sft
Pft »rsF?ft ft, ^ R ot vt 
ftnr *r^ ft ^ r*w r % ^rnr f*m ?w?flr 
i ,  ^ i f t  ^ ^ rn r 'Ppn am *«rrc 

f t  fa&ff % *nrr$ i

4 hr*
toi Tt W m  ^tr^  tt «ft ft^ i

ft̂ JT r*IT ft I TO ,il+ ft f t
ira w  k «n  ̂ 'M  Tt *r̂ t
rfk  if ^  ft I «j£ »f? *T
33^^ ft w t  4  vrr% r̂r*T̂  
g i q-s^t H f t  ^en ft f t  ft* ^ t  *ft?5r 
w r |W  «TT, m T^t «ft
to r̂? tst <rr i ^  itR-^ftdfPFr 

i - ............
Shri Ansar Harvanl (Fatehpur): 

Outsiders are not allowed inside the 
pantry.

•ft n w  : Tsnrarcr ?ft ^  
ft & ft* t  vw «ra to rt tot »wr m  i ,
gn itft «F*RT 57T ftm  JPT «TT %ft^ '
f t r  ift v a f t  to^i m T jt <t, ?srcr 
arr pT  ^5 ntw *r f t  ^
«pt «rfarro sr# uroft H  >
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«G xm  * 9  (*l|t3W*TF ) : ’ ftw
#  w f  ^ rw R ft t  •

« f t | *  w f *  : m # r
t  m  v rw  wr«nrr «th?t £ 1

*?r 7T 3 #  tr* *rc <r*?r vi *nr spr 
T f t t f f r r  f i m r  <tt 1 * i f t  t t  a ft « r w  

* t  T f  4 t ,  
a r t f a  a r c r r  n  art $ t a r  5m  &  
«rr a f te r  v t f  *f? t*t ^ t t  $ ,  ^  * H ?  
3*nrsr $ f  1 t f t  nft
*  ’f t ?  ^rff «flf 1

*$r % % >ft *ra vt
^ 1 fw ^  ft*  *rniT tt 1 *v 
^ m r r  * ? r  s f n f f  s  f m m f e w f r n  «ff 1 

vf fw m  wpft * ft  1
$  f a r c  v t  m a r  < tp  ,n T n #2 ^ f  

f ip r r  «nrr <rfk *  #  Z v f t * :( t
m  t|  f  1 stt# Tft nft arawT 
* t  ? * r t  ^  £  1 t r e f m  $ & *  5 R  
»tut ? C t T 5 f t f q f B T f r 5 ^ r ? f r f w  
xrtr s>t ^  t  1 ^ r
m  *£frg «TT <=IHT ^rff* faRT*r 5T?

%  W  i j l f o  «Tf«RT ?>  *T%, * p F  
vt T^nrra % ? ) vik v\t
sftn  SRft 5  *  ^ 5 T ^ T  7 ?  ?TT% 35W V  
TTftRST̂ ft * 1  *r% I

wr *
vt* 3  ntar m  «p??rr ^Tgnr 1 jpBj 
infoflr % fastf *t *mr f w  
t  w t f a  * [ n w  ir n r a  *  spnr v x s  5  1 

srnre f o r  tt
^rsr <nc '•ft ^ t t t  ^  1 v t f  * r f  i m f t
«H[t <T< wrff I  I TSHft **TT Tffv
t o f t  $  a W t * r e f t * r  $ t e *  *  * n -  
^ r r fo fi  v t  $  1 « p r  » m f t  £ * * f f t < t  
i  ifr c  ^ n p t  q r*rR R : =nff f w  » m  1 1 

*  < c t w r a r  w n r  f v  v *
^  ^ f l r  »fr w t p t  f t m  ^ T #  

^ M i n t f f c i  a f t f t r ^ n m m r i f n r

«R?r «rrw ^ «rtr ftiw ra «w
»T>PT snff f iw ff  'STTfiw I

Shri C. M. Kedaria (Mandvi-Re-
served-Sch. Tribes): Mr. Deputy-
Speaker, Sir, I support the Demands 
of the Ministry Works, Housing and 
Supply. I deem it my previlege to 
congratulate and pay compliments 
to the Ministry of Works, Housing 
and Supply in their efforts to meet 
the public demands for housing with 
limited funds allotted to them.

You know, Sir, among the three 
great requirements for the happiness 
of mankind, housing is one of the 
greatest need; but the Government 
have not paid as much attention to 
it as it ought to have paid, in com­
parison with food, clothing and other 
problems. That is why the housing 
problem has bocome now-a-days a 
burning problem of everybody in the 
country.

Sir, we need not go too far; it is 
enought if we look to the housing 
situation in our Capital—Delhi. Due 
to sharp shortage and unavailability 
of houses, house-rent has increased 
exorbitantly—say from 50 per cent, 
to 300 per cent. In some of the loca­
lities like Sundar Nagar, Nizamud- 
din, Golf Links, Jungpura, Pusa 
Road etc., it is said that ■ two-room 
servant quarter fetches up to Rs. 100 
per month as rent, and it is well- 
nigh impossible to get a four-room 
flat in Sundar Nagar at less than 
Rs. 200 a month. Moreover, the 
practice of realising a year’s rent 
in advance is also popular.

Speculation in plots of land, which 
has become a profitable business, is 

„ also one of the major factors for in­
crease in rents. Prices of plots of 
land in Diplomatic Knclave, Sundar 
Nagar, Jorbagb etc. have risen by 
over 400 per cent, to 500 per cent, 
though the transfer of plots is not 
permitted legally. There are nearly
80,000 families in Delhi who an  
ready to build their own houses if 
suitable plots of land are available.
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Government k m  bean aHva to 

the problem of regulating the rela­
tionship between the lindlordi and 
the tenanta in Delhi in order to 
afford protection to the tenants 
■gainst exorbitant rent* etc. Since 
the demand tor house in Delhi ex* 
eeeded the availability by a wide 
margin, the Ministry of Works, 
Housing and Supply promised to 
introduce a Bill on Bant Control in 
this Session; but it is learnt that this 
matter has been transferred to the 
Ministry of Home Affairs and that it 
is not going to be introduced in this 
Session. Therefore, the tenants are 
going to suffer. 1 would, therefore, 
request the Ministry of Works, Hous­
ing and Supply to prevail upon the 
Ministry of Home Affairs to introduce 
the Rent' Control Bill during this 
Budget Session with the following 
clause:—

"It a decree for ejectment exists 
against a tenant for non-payment 
of rent but the landlord allowed 
time to a tenant to pay the arrears 
of rent and to continue to occupy 
the premises upto a certain date 
after which the premises were to 
be vacated by the tenant, but the 
tenant happens to be in possession 
of the premises on the date of 
the enforcement of this Act and 
no outstandings of arrears of 
rent or other dues remain due 
from the tenant to landlord, 
then the tenant shall not be evict­
ed in execution of that decree, 
irrespective of the tact whether 
the decree was by compromise or 
otherwise."

ShM K. O. Baddy: Sir, would it 
not be better if these points are 
raised at the time of the debate on 
the Demands relating to the Minis­
try of Home AffairsT

Mr. Depaty.Bpeeker: When the
hon. Member himself admitted that 
the Bill Is going to be introduced by 
the Ministry of Home Affairs, the 
amendment also may be suggested 
to the Home Ministry.

Shri G. M. Kedaria: I only rsQuatt- 
ed the Ministry at Works, Housing 
and Supply, to prevail upon the Mi­
nistry of Home Affairs....

Mr. Depaty-Speaker: Why not ad­
dress it directly to the Home Minis- 
try?

Shri C. M. Kedarla: Formerly, the 
Ministry of Works, Housing and 
Supply promised to introduce this 
Bill.

Mr. Depaty-Speaker: How the pre­
sent position has to be considered.

Shri C. M. Kedarla: Sir, in the 
First Five Year Plan a total provi­
sion of Rs. 48:7 crores was made, 
out of which Rs. 38*5 crores were 
allotted to the Centre and Rs. 10*2 
crores to the States. To utilise the 
Central Provision of Rs. 38-5 crores, 
two schemes, namely, the subsidised 
industrial Housing scheme and the 
low-income group Housing scheme, 
were formulated. In the Second 
Five Year Plan a sum of Rs. ISO 
crores has been allotted for the va­
rious housing schemes:—

Subsidised Industrial Housing 
scheme: Rs. 45 crores; Low income 
group Housing scheme: Rs. 40
crores; Rural Housing Scheme: Rs. 
10 crores; Slum Clearance: Rs. 30 
crores; Middle Income group hous­
ing scheme: Rs. 3 crores. Consider* 
ing the magnitude of the problem of 
rural housing it is estimated that 
about Rs. 2,900 crores will be need­
ed for re-conditioning or rebuild­
ing of all the five crores of rural 
houses that exist in the country to­
day.

It will be seen from the require­
ments for the rural housing scheme 
that a sum of Bs. 10 crores in ^he 
second Five Year Plan is absolutely 
inadequate and it will not satisfy 
the demand for rural housing. In 
the first Plan, there was a provision 
for subsidised Industrial housing 
scheme and for the low Income group 
housing scheme, and in the seeond 
liv e  Year Plan too, there, has bain
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• good amount allotted to both these 
sehemas. Why should the Planning 
Commission do injustice to the rural 
housing? Is it because the population 
of the rural areas is nonvocal or 
that the public of the urban areas is 
more vocal? Moreover, you will be 
able to find from the total budget 
provision for various housing sche­
mes that for the rural housing 
scheme a sum of Rs. 0:75 crores was 
provided in the year 1956*57 and a 
sum of Rs. 0-4S crores was provided 
in the year 1957-58, but not a single 
pie was spent towards rural housing. 
Than you will And how the Govern* 
ment and the officers are indifferent 
towards the rural housing scheme.

The hon. Minister has shown pro­
gress in respect of the industrial 
housing scheme and the low income 
group housing scheme and other 
schemes. But to my great surprise, 
the rural housing scheme is ignored 
and that is why I draw the attention 
of the Ministry of Works, Housing 
and Supply to this fact. I therefore 
urge upon the Ministry of Works, 
Housing and Supply and the Plan­
ning Commission to solve the hous­
ing problem in the villages.

Another calamity for the rural 
housing scheme is this. It is formu­
lated on the principle of aided self- 
help. It is an irony of fate that to 
a villager who earns his livelihood 
only for half the year and for the 
remaining half-year, he remains un­
employed, to tell him to build his 
own house on the principle of aided 
self-help is not proper.

Another point is this. While other 
schemes are subsidised, why should 
not the rural housing scheme also be 
subsidised on the basis of the sub­
sidised industrial housing scheme, 
the low income group housing 
scheme or the slum clearance 
schemes? I therefore, insist upon the 
Ministry of Works, Housing and 
Supply to accept the recommenda­
tions made by the second Conference 

Housing Ministers in respect of 
total housing. Z shall proceed one 

further, and request the Minis­

try o f Works, Sowriag tad Supply 
that the housing materials such as 
timber, bamboo, etc should bo 
directly supplied to the rural hous­
ing schemes from the jungle or from 
the places where they are produced 
instead of getting the supplies ex­
ported from the Jungles first and get­
ting them to the market-place and 
then getting than from the market­
place. In the present method, the 
cost of production and the selling 
price of the housing materials be­
come very dear.

The next thing is the displace­
ment of persons and submergement 
of land due to the implementation of 
major projects. It is bound to be; 
so while the implementation of the 
schemes is proceeded with. I request 
the Ministry of Works, Housing and 
Supply to give top priority to the 
places where the displacement of 
persons has occurred and where sub­
mergement has also occurred. The 
affected persons should be given 
land for land, and top priority should 
be given to rural housing scheme and 
other schemes in the affected areas.

Then, why should the rural hous­
ing scheme be now contemplated in 
the CD blocks and the NES areas 
only? It is argued that there the 
people are more ready; but I 
think, in democratic countries the 
other section cannot be ignored. I 
also feel that the sector of social 
workers is also ignored and now a 
days it is found that all the schemes 
are confined to the officers and that 
the social workers' points are not 
taken up into consideration and the 
social workers are not taken into 
confidence. Therefore, the rural 
housing scheme is bound to be a fail­
ure one. So, I request the Govern­
ment to implement the village hous­
ing schemes in areas where a suit* 
able atmosphere is found and not in 
the CD blocks and the NX8  anas 
only.

I come from Surat District. There, 
is a peculiar community called 
Halpatis. The people o f this com*
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id unity live upon daily earnings and 
lire a hand-to-mouth life. 1 can say 
from personal experience that some 
years back they were given a loan 
repayable in 10 years. They were 
w en  unable to repay the loan, and 
so they were forced to vacate their 
housing premises. The Government 
have found an excuse that the Hal- 
patls are not repaying their loans 
and so they feel that they should not 
be given loans or subsidies. But 
under the industrial housing scheme 
and the slum clearance scheme, the 
sweepers get subsidy. I say that 
Halpatis are equally poor and so. I 
request the Minister to formulate a 
separate scheme for the Halpatis 
based on special subsidies given to 
just as in the case of other schemes.

Shri Nanjappa (Nilgiris): First of 
all, I would like to deal with indus­
trial housing schemes. The Minister 
waa Wiling the members of the Con­
sultative Committee that if he given 
is Rs. 1,000 crores the needs of the 
housing scheme will be met. Bu) 
under the industrial housing scheme 
the amount allotted was not spent. 
Only a third of it was spent in the 
first Five Year Plan. The agencies 
through which they have spent the 
money, according to their own state­
ment, from September, 1952 to 15th 
March, 1958, are as follows:

The State Govern­
ments: Rs. 18' 74 crores.
Employers: Rs. 0*82 crores.
Co-operatives: Rs. 0-22 crnrev

I believe the ‘co-operatives’ signifies 
that they are co-operatives of indus­
trial workers. They wanted to tackio 
this society for doing justice to thi- 
workers. They brought in th? 
workers. They approached the State 
Governments to do all propaganda to 

‘ build houses for themselves. But they 
failed. They gave them the benefit of 
giving publications in the vernaculars. 
Then also they failed. Suggestions
.were given to the Ministry through 
the Members of the Consultative

Committee and also, I think there w*s 
a conference in Mysore. It was 
pointed out that the individual should 
be given all facilities to build houses 
for themselves. It was also suggested 
that more subsidies and more loans 
should be given' to the worker and he 
may be asked to meet the small 
balance from out of his provident 
fund. But this later scheme of the 
individual worker building a house 
for himself is not acceptable to the 
Government, because, the worker will 
receive all the money, subsidy, loan, 
money from the provident fund and. 
no doubt, he will build a house for 
himself, but the question of repay­
ment of the loan will be there. That 
difficulty, they have understood. This 
scheme was not acceptable to them.

Then, there are co-operatives of 
industrial workers. They too do not. 
do much justice. Because, if they can 
form such co-operative societies for 
themselves, they can as well start big 
industries. They won’t be content 
with small petty houses, almost like 
.slums, for themselves. They may as 
well build mansions for them just as 
ihe employer does for himself.

Then, there is the employer. Why 
is it that this body of people were not 
tackled as they should have been? As 
regards industrial housing schemes 
anybody will think of the private 
sector and the industrialists only. But, 
these people have done very little In 
the matter of building houses for their 
employees whereas the Government 
has done its job very well. The local 
bodies have built a number of houses 
for their menials, and sweepers 
Plantations—big plantations, I mean— 
have built, even before the Act came 
into existence, houses for their 
labourers.

The employers have got all facilities 
to build houses tor their mploypes. 
But, yet, they have not done this. 
They do not build the houses from out 
of their profits; this is done from the1 
facilities given by the G overnmen t 
They do not build houses gratis; they 
get rent for Hie houses. They say
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tacktfae money that they get from 
the Government probably at Iasi 
when these houses become the pro* 
perty of the concern.

In the note supplied to us, tue 
reason why these people have net 
come forward to take up this work is 
given thus. Any decision to compel 
the employers to build more houses 
for their industrial workers, in the 
long run would entail imposing a 
compulsory levy on the employers 
and this matter has already been 
examined in detail and it has not 
been possible to accept the proposal 
because any such compulsion would 
adversely affect production.

Government have provided houses 
for their industrial workers. I *hink 
their production has not been a fleeter1.. 
The local bodies have provided houses. 
They do not suffer on that account. 
Similarly, the plantations have built 
houses for their workers. They have 
not suffered in the least. Who are 
these workers? They are not people 
who are taken as they knock at the 
door of the industrial con­
cerns. They are the picked 
and chosen men of the indus­
trialists; their own relatives or tV> 
relatives of their financiers or 
partners.

The conditions in which these 
workers live in the cities are ve-y
deplorable. They are really slums.
They come from distant parts, pick 
any land available, put up some shed 
along with any cooly that goes 
for work like him and they live in 
such very bad conditions. Why do 
they not build houses for these 
people? Because of their associate or.. 
Instead of associating with them, in 
course of time, he makes an associa­
tion which is not very congenial to 
the employer. I do not suggest thnt 
the Government should compel the 
employers by any legislation or any­
thing like that. But, these industria­
lists are benefited by the Government, 
especially after Independence in 
various ways. They have given all 
facilities for Increasing their produc­
tion, far going abroad and for finding 

' • good'market even internally. They

receive protection. They are financial­
ly helped in so many ways. I would 
only suggest that if the Government 
prevailed upon them or used their 
influence over these people, they will 
certainly build houses for their 
employees. I think this is the way 
how they can produce more in this 
country. More production can be 
attained by wooing the good nature of 
the employee and not by denying 
what is due to him.

Next, 1 shall take up slum clearance. 
Everybody agrees that this work is 
important. They say any slum is an 
eye-sore. It is not only an eye-sorc, 
it also affects the health of the neigh­
bours and the whole city if it is in a 
city. That is all true. But, the diffi­
culties are there . The States have 
to nay a certain share of the subsidy 
given by the Central Government. 
Most of the States are not able to do 
that. In spite of requests from the 
local bodies, these things are not done. 
If at all somebody is able to clear a 
slum, he has to find suitable places 
for the people who are displaced: not 
only places, but places very near to 
where the slum dwellers earn their 
livelihood. That is not possible in a 
city.

Even if one takes it into his head to 
clear the slums and see no more *iums 
are created in cities,—under the 
Municipal laws, this may not be 
possible—one must be very hard­
hearted to go and demolish these huts 
which are the only belongings of 
these poor people. It is very difficult 
to clear the slums and prevent the 
cropping up of new slums, because 
the poor man will be deprived of the 
only belonging he has, his hut. 
Further. in these days of adult 
suffrage, this is not possible. Any 
member of the local body who may 
be representing that locality will 
come and stand against the person 
who wants to clear the slum. 
And there are the interested parties. 
They do a lot of propaganda against 
it, and one must be very hard-hearted, 
as I said, to take up this question. 
That is why slum clearance is a 
failure. I cannot suggest any 
remedies.
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The next thing I want to deal with 

is about presses. We from the South 
wore under the impression that two 
presses would be started, one in 
Madras State, and another in Kerala. 
That which is to be started in Madras 
State is near my place, Coimbatore. 
The place is called Veerapandi. People 
there were under the impression that 
thousands would be getting employ­
ment it the press came into being, but 
the note supplied to us says:

'In  addition to the expansion of 
the schemes described above, it is 
proposed to set up two new 
printing presses in the South, one 
at Veerapandi near Coimbatore in 
the State of Madras, and the other 
in the State of Kerala. Land for 

' the two units at the respective 
rites has since been acquired, but 
the factory buildings are not likely 
to be constructed in the near 
future on account of the paucity 
of funds. The requisite foreign 
exchange for the import of 
machinery for the two presses has 
not been sanctioned so far. It 
cannot be said for certain at 
present which of these two units 
will be completed.”

In the pruning process that will take 
place, probably these two presses will 
be pruned out. But pruning does not 
stop growth. Probably they will crop 
up in the Third Five Year Plan.

Mr. Depnty-Speaker: Shri B. K. 
Gaikwad. Mot in his seat. Pandit 
Hiakur Das Bhargava might say a 
few words.

s m  rw  yn'n  (ffrmr ) •.
3RTT foeft **fhF7, OPT fa*  
frlTT HUT *TT f a  % JĴ ?T 

wifpc t o  arm
w f  7T to  a im .........

w m ft »■ wrft stft 
t fa m  H Tf?* i
Faadit Tktktr Das M u r p n :  It

la only one question, two minutas.

It waa said in this Boose that some ' 
offices are to be shifted outside Delhi* 
to places like Gwalior, Nagpur, 
Mussoorie etc. This proposal ■ has 
been there for the last ten years, and 
I am not an opponent of this pro­
posal, but what I want to insist on is 
this.

Yesterday, some officials, who are 
probably going to be shifted, came 
to me. They represented to me that 
as a matter of fact, they have been 
living in Delhi for the last 10, 15
or 18 years, that they have got their 
own houses here, but if they are 
shifted to places like Nagpur, 
Mussoorie and other places, there is 
no accommodation available for these 
officials there.

I understand it was stated in the 
House that in some places there is 
accommodation available for officers, 
in other places there is some accom­
modation for houses, but there are 
very few places where both kinds of 
accommodation exist.

I told them: “After all, these
Ministers are ma baap. You represent 
to the Ministers that if you are sent 
in this way, you will be put to great 
trouble.” They told me that all the 
Ministers say that this is Cabinet 
hukum. I said, so far as I know, 
there is no such Cabinet huleum that 
even if there is no accommodation to 
be found in these places, you will be 
sent there. I told them I would Just 
bring this to the notice of the hon. 
Minister and the House that these 
officers need only be sent to places 
where office accommodation as well 
as housing accommodation are avail­
able. Otherwise, I feel that many 
people would be put to great trouble.

For instance, in Mussoorie I know 
there are many houses available 
there, but they are very big katii 
within or outside the municipal 
limits. It is in places like lands 
or Kulri that these officials will find 
their houses. So, even if you have a 
place where there is accommodation 
for office purposea, plast* see . that



accommodation i« given to then poor 
people on easy terms near about the 
ofltats when they will work.

I told Shri Tyagi today—he is the 
person who initiated this proposal— 
“Either take back the proposal, or 
see that the Government finds the 
necessary housing accommodation,” 
He told me that if he is approached, 
he will manage that the houses are 
made available for these poor officials 
also. If that is done, I have no 
objection.

I would, therefore, very humbly 
request the hon. Minister to shift the 
offices only in such circumstances that 
these people are not put to trouble in 
the matter of getting houses. Let not 
history be repeated, and let not 
historians write like Wilson, who has 
written that some Britishers, and 107 
Indians put on a small yacht 
(with provision for only a day or 
two) and launched it on the sea, with 
the result that many of them perished. 
This is likely to happen to these 
officials who have got no connections 
there. They belong to other places. 
For instance, a thousand and more in 
certain offices belong to the Punjab. 
I do not know bow they will get 
houses there. I only insist and be& 
of the hon. Minister to kindly look 
into this aspect of thing, t>u., that 
they should be sent only in case they 
can find accommodation.

That is the only submission I want 
to make. I would rather like the hon. 
Minister kindly giving an assurance fc. 
this respect that he will take care 1.0 
see that these officials of the Govern­
ment are not put to unnecessary 
trouble.

14'M hrs.
Shri P. R. Patel (Mehsana): I take 

this opportunity to bring to the notice 
of the House the condition of houses 
In the rural areas.

We are talking of agriculture, 
increase in agricultural production. 
We say that the base of our prosperity 
is agriculture and that everything 
depends on agriculture, but when the

question of giving help to Am  agricul­
turists comes, we find that it recedes.

Looking at the Second Five Year 
Plan we find that there is a provision, 
of Rs. 120 crores for building houses. 
Out of this Rs. 45 crores are provide! 
for subsidised industrial housing, and 
Rs. 10 crores tor the rural area. We 
do know that more than 80 per cent 
of the people live in the villages, that 
is the rural area, but the provision t o  
the rural area is Rs. 10 crores out of 
Rs. 120 crores, and for the industria­
lised cities Rs. 110 crores.

May I put one question to the hon. 
Minister: Are we ever going to solve 
the rural housing problem? It hat 
been brought to the notice of the 
planners of the Second Five Year, and 
they themselves have stated at page 
558 the conditions of rural housing. 
They have said that the improvement 
of housing conditions in rural areas »  
a task of enormous dimensions, and 
that a large proportion of the 84 
million houses in rural areas need to 
be rebuilt or substantially improved. 
They also say at page 564 that in 
rural areas about 85 per cent of houses 
have mud plinths, 83 per cent 
walls of mud, bamboo and reed and 
about 70 per cent roofs of straw, grass, 
reed, mud etc. They further say at 
page 564 that about 38* 5 per cent of 
the households had less than 100 
square feet per head of floor space 
and about 32’ 5 per cent between 100 
and 200 square feet.

This is the condition of rural 
housing. What to talk of roads, 
squares and all these things, what are 
you going to do about this? The hon. 
Minister just said: “Yes, we are
thinking of it, and our plan is to 
revitalise 5,000 villages in five or ten 
years, and that too, on the condition 
that if the village people surrender 
the lands and every thing to the com­
munity, they will be looked after'*. 
That means, if the villagers accept 
communism, if they do away with 
peasant proprietorship, only then will 
the Government come forward to 
revitalise the village. I would like to 
know whether Government are 
wedded to communism? I would like
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to know whether they want communes 
u  in Russia and China? Let that be 
made very clear, and Jet us know 
whether the country is for com­
munism and whether Government ar* 
for communism.

Shri Narayanankutty Menon
(Mukandapuram): Government are
already divorced.

Shri P. R. Patel: I, for one, do not 
like that there should be such a tall 
discrimination that the village people 
should come forward to surrender 
lands, houses and everything to the 
community and then only Government 
would help that village. Why should 
that be so? Why do you want that 
all the village people and all the 
agriculturists should surrender their 
everything if they want to get the 
village revitalised? I do not under­
stand. I would submit very humbly 
that it would be a very hard job for 
any Government to make the village 
people abandon peasant proprietor­
ship.

Mr. Deputy-Speaker: That was not 
the intention of the Minister. He only 
wanted village sites to be given over 
to the community, and not the lands 
that would be cultivated.

Shri P. R. Patel: If that is so, then 
it is all right.

The second point that was raised bj 
the Minister was about the architec­
ture. He had been happy to see the 
Taj Mahal, the Red Fort, the Kutub 
Miaar and other pieces of architecture 
of the Moghul period, and he is 
dreaming of some architecture of the 
Congress period. What should be our 
style o1 architecture? That should be 
in tune with the poverty of the 
people. That should be in tune with 
the conditions of the village people. 
Having a Taj Mahal here or there 
could not give credit to us. Our archi­
tecture will be in every village; every 
house in a village should be our 
architecture. Here, in Delhi what do 
I find? I find big multi-storeyed 
buildings, and very fine buildings too. 
But Delhi does not speak for the

whole country. Our country is widely 
spread over the villages, said unlwi 
and until the housing problem of the 
villages is solved, I do not think we 
can talk of architecture and other 
things.

It has been admitted that during the 
First Five Year Plan period, not a 
farthing has been spent to Improve 
rural housing, while a large sum of 
money has been spent in the city area.
I do not want to say that it should not 
be spent, but I want to press one 
point. It is true that industry is 
essential to the country. But is not 
agriculture? If subsidy be given io 
industrial workers, why should 
subsidy not be given to the agricul­
tural workers and the agriculturists? 
Why should there be any discrimina­
tion? If slums are to be cleared in 
the cities, there are slums in the 
villages also to be cleared. Why 
should help not be given to clear 
slums in the villages? I humbly sub­
mit that our policy should be to help 
each and all, and there should be no 
discrimination between industry and 
agriculture in this respect.

The industrial worker is serving the 
industry, and to the capitalist, because 
the industrial labour contributes to the 
wealth of the industry and the wealth 
of the capitalist running that industry. 
By giving subsidies under the indus­
trial housing schemfe, we give subsidy 
to the industry and to the capitalist 1 
would like to know whether the 
subsidy should go to the poor or to 
the capitalist? That is the first point. 
Secondly, I want to know whether we 
are going towards socialism, or 
towards capitalism. On the one hand, 
we say that so far as the village is 
concerned, we want socialism; on the 
other hand, when the question of 
subsidy and help comes, we say we are 
moving towards capitalism, and we 
want to appease the capitalist of the 
country. I do not understand why 
that should be so? I would suggest 
that the industrialist should be asked 
to build houses for these workers, 
because it is for his help that the 
workers are there. Why should the
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industrialists not be able to build 
theirown houses lor their workers 
bo that all the workers may ■ get 
accommodation. If any subsidy is to 
be given, its benefit should go to the 
workers. The rent that should be 
recovered from the worker should not 
be iqore than ten per cent of the pay 
that he is getting, whether it be 
Government houses or private houst 
or factory houses. In no case should 
the rent excccd ten per cent. You 
may ask me whether there has be_n 
such a case anywhere in the country. 
I can quote one such case. In the 
Baroda State, we had government 
servants’ quarters, and the rent 
charged from them was only ten per 
cent of the salaries, so that the rent 
was based on the capacity of the 
person to pay. If a block was 
occupied by a person drawing more 
pay then he was required to pay more 
rent. In other words, the rent was in 
proportion to the pay of the Govern­
ment servants.

So far as our housing problem is 
concerned, 1 do know that the rent is 
beyond the capacity of our Govern­
ment servants, in some cases, to occupy 
the houses built by Government 
because the rents are very hiph. 1 
would submit that let us make a rule 
that the Government servants shall 
not be required to pay more than tc.i 
per cent of the pay as rent for the 
block occupied by him, for ten per 
cent is proper.

In this connection, I would submit 
one thing more, and that is, that in 
Delhi the rents are very high and 
exorbitant. I am not concerned with 
the question whether M.P.'s have to 
pay more or less rents. I am concern­
ed with only ordinary persons.

Shri Naushir Bharncha (East 
Khandesh): The hon. Member also is 
an ordinary person.

Shri P. R. Patel: It is true that 
some Rent Control Act is the-e, and 
it is applied here in Delhi. But some 
better law is required. The promise 
has been given that a new Bill will be 
introduced in this House during this 
Session. 1 desire that not only should 
it be introduced, but it should be

passed during this Session, and the 
tenants of Delhi should get the benefit 
of the law that we pass, and the rent 
also must be fixed in proportion to 
their income or salary and other 
things. That is the proper way how 
it should be done.

If at all our march is towards 
socialism, then naturally, we shall 
have to control rents. And no man 
should be allowed to charge more rent 
than is commensurate with the 
capacity of the man to pay. That 
should be the principle for fixing 
rents.

Then, there are also big houses 
occupied by just one or two indivi­
duals, while on the other hand there 
are people who are left to enjoy the 
free breeze of the pavements. May I 
suggest that in this country there are 
certain persons who have got very big 
houses, with very big rooms, dining 
rooms, and dancing rooms and so on, 
and these people should be deprived 
of their big houses, and the common 
people should be asked to occupr 
them and that too under law?

Mr. Deputy-Speaker: The hon.
Member has objection both to dining 
and dance rooms?

Shri P. R. Patel: Every room. I 
have seen bungalows where two per­
sons are staying. They are very big 
bungalows. When we have got. to 
house so many persons, we may utilise 
these bouses. There is absolutely no 
harm.

Round about Delhi, there are vill­
ages. Lands in the villages are in the 
occupancy of agriculturists. We want 
to develop Delhi and we are trying to 
have new buildings round about Delhi. 
For that, we are acquiring land and 
dispossessing agriculturists. I have 
even heard that we want to demolish 
certain villages so that the size of 
Delhi may be increased. For the de­
velopment of Delhi, perhaps we may 
do something, but not at the cost of 
the poor agriculturists and agriculture. 
In case we badly require some land 
for housing, then the market price may 
be given to them aa compensation. In

753a
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no case, should less value be paid to 
the agriculturists.

I know we nationalised the Imperial 
Bank and we paid the market value 
for the share. We nationalised the 
airlines and we paid much more value. 
But when the question of paying 
something to the poor agriculturists 
comes, we want to pay less. This is 
not justice and I hope that the hon. 
Minister will look into the matter and 
do justice to the people.

Shri Ansar Harvani. 1 wish I could 
congratulate the Ministry of Works, 
Housing and Supply on constructing 
a very gigantic building, the Ashoka 
Hotel, because it symbolises the rising 
stature of our country in international 
hoteliering. I wish I could congratu­
late the Ministry of Works, Housing 
and Supply on building those two 
huge buildings, Krishak Bhavau and 
Udyog Bhagan where our planners are 
busy increasing the food production 
and accelerating industrialisation of 
this country. I wish I could congratu­
late them on building that museum 
where our national heritage is going to 
be kept. I wish I could congratulate 
them on building a new jail where our 
convicts are going to be housed. But 
from this report, I find that 30,000 
more houses are still needed for hous­
ing those people who are working in 
our Secretariat.

Every morning, when we come to 
this House, we have the spectacle of 
a mass of humanity paddling down to 
this city from far off, Gurgaon, Gha- 
ziabad and Shahdara. We find this 
mass of humanity issuing forth from 
the corridors of this building and the 
Secretariat, listless and gloomy, walk­
ing in unsteady steps to their homes 
at 8 o’clock in the night. We know 
that these people have hardly an 
opportunity to see their children 
because when they leave their houses 
in the early morning, their children 
are still in bed and when they reach 
back In the night, the children are 
again in bed. We find that they reach 
their homes so tired that their family

life is broken because they ere only 
in a mood to quarrel with their wives.

So 1 thought that the achievements 
of this Ministry were not to be judged 
by the huge structures that they have 
built, but by the priorities which they 
have given to the housing scheme of 
the clerks in the city.

An Hon. Member; They are going 
to have the Taj Mahal repaired!

Shri Ansar Harvani.: Our adminis­
tration is dependent pn these poor 
people; our administration is depen­
dent on these half-starved, sickly, con­
sumptive clerks working in our Secre­
tariat. But what have we done for 
them? We are only concerned with 
producing show-pieces. But I assure 
the Ministry that our international or 
national stature cannot be raised by 
show-pieces. Our national and inter­
national stature can only be raised i '  
our clerks and our working classe, 
and other people are afforded shelter 
They may say that these offices, th< 
Udyog Bhavan and Krishak Bhavan 
are very necessary for the efficien 
work of the administration. I assun 
them that I have rubbed my shoulden 
with the clerks. I have lived amoni 
them and I know their aspirations anc 
their ideas. I assure the Ministry tha 
they will work with better efflciencj 
and much better devotion to the G ov 
ernment and to the administration ii 
they are housed in proper houses and 
made to work under tinsheds. Undei 
tinsheds, they will work more efficient­
ly than they will under these offices, 
with the prospect that after work they 
will have to live under the sky, in the 
rain and suffer. Therefore, I think 
that priority should be given to the 
housing of our clerks and our class IV 
employees.

Now, I come to the efficiency of our 
P.W.D. I will not be uncharitable; I 
won’t say that the Public Works 
Department is a Public Waste Depart­
ment. At the same time, the plight of 
the construction is very obvious. Last 
year, the hon. Minister assured us 
here that be would make inquiries
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# « i t  ttte construction is  Vinay Nagar 
tofecce the roofs started leaking, win­
dows disappeared and even houses 
started falling down. What to say of 
file condition of the clerks’ quarters 
in Sera Nagar and Lodhi Colony.

I want to draw the attention of the 
Ministry to the construction in Vinay 
Marg where some M.Ps. are also liv­
ing. They have pointed out to the 
Ministry that the roofs of these new 
tenements are leaking, the bathrooms 
have been giving way and so on. Who 
is responsible for this? The Ministry 
should make a thorough investigation 
into the P.W.D.

The same story is there in North 
Avenue and South Avenue. But in 
North and South Avenue, the con­
struction is slightly better than the 
construction of houses for lower divi­
sion clerks, because people think that 
Members of Parliament can approach 
the Minister and make complaints, 
whereas others have not that opportu­
nity.

Therefore, I expect that the Minis­
ter will conduct a thorough investi­
gation into the work of the P.W.D. 
and will see that these contractors 
and these officers do better work and 
better job.

One more point, and I have done. 
That is about the Government of India 
Press. The Government of India have 
a number of presses. They are some 
of th.' best presses in India. They 
are some of the best machinery that 
is available for a press in India. Thera 
is no doubt about it. They have per­
sonnel who are paid more than what 
is paid elsewhere—I mean the mana­
gerial and technical personnel in these 
presses. But what about the produc­
tion of these presses? You will find 
that the quality printing work of the 
Government of India, the Ministry of 
Information and Broadcasting and 
other Ministries, is not the same as 
that of the Government of India Press, 
because the Government of India Pres­
ses’ production is the worst production 
among all the presses in the whole of 
India1. Quality production work is 
being sent to the Times of India Press;

quality production work is s*nt to 
private-owned presses in Calcutta 
and Bombay, and the exchequer has 
to pay more for this work.

It may be pointed out that the capa­
city of the Government of India Press 
is not sufficient to produce this lit­
erature. If that is so, I suggest that 
the quality work should be done by 
the Government of India Press and 
the routine production sent to out­
side Presses so that we may save some 
money of the public exchequer.

I have got here the Report of the 
Works, Housing and Supply Minis­
try. It has 68 pages, and on the first 
page we find an Errata of 30 correc­
tions.

An Hon. Member: It is a small
affair.

Shri Ansar Harvani: It is a small 
affair of 68 pages. But there are 30 
mistakes. The Forum of Free Enter­
prise may say that because it is a 
Government Press, therefore, there 
are so many mistakes; so publicity 
printing should be given to the pri­
vate-owned Press. 1 will not agree 
with that. There is another Press 
which is controlled by Government—I 
refer to the Nasik Security Printing 
Press. I can say with pride that the 
production of the Nasik Press which 
prints currency notes, stamps and 
other quality printing work, is of the 
same quality, and in certain cases, 
better quality than corresponding work 
in other parts of the whole world. 
Our currency notes may not have the 
same value as dollar notes but as far 
as the get-up and printing is concern­
ed, it is not behind that of the dollar 
notes or the sterling notes. That 
Press is controlled by the Finance 
Ministry and if it had been handed 
over to the Controller of Stationery 
and Printing—I shudder to think— 
every currency note would come out 
with errata slips as you find in these 
book9. Therefore, I want the Ministry 
of Works, Housing and Supply 1o have 
a thorough probe into the working of 
the Government Presses.
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The Government of India Presses 
came into existence at a time when 
we had hardly any State undertaking. 
So, they were run as a department I 
suggest that henceforth the Govern­
ment of India Presses, instead of be­
ing run as a department under the 
control of the Controller of Stationery 
and Printing, should be run on com­
mercial lines. When we can have 
certain State undertakings for pro­
ducing fertilizers, when we can have 
the Hindustan Housing Factory under 
this Ministry, even whan we can 
have other producing agencies, I sug­
gest that all the Presses should be 
transferred to a Corporation. Of 
course, the overall control should be 
with the Ministry and all the presses 
should be run on commercial lines 
and that the services of people 
of experience in the field should be 
utilised. That is all I have to .say.

I support the Demands.
Shri Jaganatha Rao (Koraput): Mr. 

Deputy-Speaker, Sir, my friend Shri 
Easwara Iyer criticised the Govern­
ment, and this Ministry particularly, 
for entrusting contracts to private 
firms. He thinks that because con­
tracts are given to private firms there 
is corruption. I would like to answer 
him on these two points.

First of all, is it possible for this 
Ministry to be in charge of building 
construction of several thousands of 
buildings not only in the capital but 
also throughout the country and take 
up the construction of all these build­
ings?

Secondly, what about the technical 
personnel? Is it possible for the Gov­
ernment to take over? So, we have to 
give some part of it to contract, cither 
the construction or piece works to 
private contractors and firms.

Then, the hon. Member seems to 
think that because the private sector 
Is there or individuals are there, there 
!• scope for corruption. I would like

to say that corruption has hothtiig. fo 
do with the coming Into the picture 
of these private persons. Corruption, 
as we all know, is one of character.

There is a crisis of character in 
this country. In recent times, alter 
the second World War, we find that 
moral values have fallen more steep* 
ly than money values. So, what we 
have to do is to try to build up 
character of our people. Then only 
will corruption come to an end. Othei- 
wise, by simply excluding private 
persons, corruption is not going to 
come to an end.

The hon. Member also said that the 
Vigilance unit of this Ministry should 
be taken away from the control of the 
Ministry and be made independent. 
Even if the unit is taken away 
from the control of this Ministry, I 
would ask him whether matters would 
improve. We have got a good deal of 
legislation to check corruption. We 
have got the Prevention of Corrup­
tion Act; in 1952, section 1G5A was 
added to the Indian Penal Code to 
bring to book the abettors even. With 
all this legislation, are we able to put 
an end to corruption? Therefore, I do 
not sec any force in my hon. friend’s 
argument that corruption couid be 
done away with by changing over to 
the public sector.

Of all the activities of this Ministry, 
according to me, the .v vies of housing 
programmes sponsored by this Minis­
try deserve careful attention and 
appreciation by the House. Of these 
schemes, the Subsidised Industrial 
Housing Scheme, the Low Income 
Group Housing Scheme, and, above 
all, the Slum Clearance Scheme, cer­
tainly, deserve our appreciation. But, 
I have a feeling that the sum allotted 
by the Planning Commission for Slum 
Clearance Scheme is quite meagre. 
We have to devote more attention and 
more money for the construction of 
hutments for these poor and down­
trodden people—the sweepers. A  sum 
of Rs. 20 crores has been allotted for 
this period; but, I feel that it is quite 
meagre to meet the demands of the 
country.
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Without going into the details of these 
ayfrfaqftg, 1 would come next to the 
work-charge establishment of tne 
C.P.W.D. I agree that the hon. Minis­
ter gave an assurance on the floor of 
the House that he will look into tne 
matter and, as pointed out by Shri 
Easwara Iyer, the assurance remains 
an assurance till today. I quite agree 
that something has been done in this 
matter. The Government have given 
some benefits like compensatory 
allowance, travelling allowance on a 
par with the regular establishment 
etc.

Shri Easwara Iyer: That was long 
before the assurance.

Shri Jaganatha Bao: I think it is 
alter the assurance. Class III ana 
Class IV employees are also sanction­
ed earned leave. But, what is more 
important to a governemnt servant is 
security of tenure. Every government 
servant is interested in that aspect of 
his service. 1 would appeal to the 
hon. Minister to give a bit ol the 
human touch to this problem and 
decide this question here and now. 
How long cart we keep these people 
in suspense. To get good and efficient 
work from them we should decide 
this very quickly.

I quite see the difficulties which the 
hon. Minister would plead. Naturally, 
he would say that the absence ol a 
record to show that these people have 
been in service previously for three 
years would be a problem, ’.ut some­
thing has to be done to find out the 
length of service of these people. 
Merely putting forth the difficulties 
lying in the way of Government would 
not solve the problem nor would it 
satisfy the aspirations of the people.

Connected with this is also the 
question of the employees in Govern­
ment Presses. The problem there also 
is similar though I see that some 
minor reliefs have been given to them 
regarding pensionary benefits—intro­
ducing pensionary scheme in place of 
the compulsory provident fund contri­
bution—and converting clause IV 
tn oon u iv  fatn m rm am nt m m .

But, still, security of service has to be 
given.

It has been argued that there is no 
definite planning in the matter of con­
struction of buildings, both official and 
residential—quarters for staff. I do 
not think it is due to any abscnce of 
planning in the Ministry----

Shri Easwara Iyer: 1 aid it is defec­
tive planning.

Shri Jaganatha Rau: It is not mere 
absence of planning. We should also 
look at the shortage of material, 
cement, steel etc., and, above all, 
technical personnel. These are the 
prime factors which are responsible 
for the delay in fulfilment of the tar­
gets. We cannot judge the perfor­
mance of this Ministry by comparing 
it with the targets. We have to take 
into consideration the difficulties that 
the Ministry has to face.

About Government Presses, I myself 
wanted to refer to printing. I was 
glad to find from the report that the 
Government Presses obtained a State 
Award for efficiency in printing. I 
have yet to see a book or pamphlet 
printed by these Presses to show effi­
ciency in printing. Every day we get 
some literature from the Publications 
Counter. The first thing that stares 
us in the face is the errata. Perhaps, 
these errata are printed first before 
the book itself is printed. I hope the 
hon. Minister would kindly look into 
it to see that they set a good example 
of printing in the country.

I would then refer to another aspect 
regarding the supply of stationery 
articles to governmental departments 
and the various Ministries. There is 
a Controller of Stationery and Prin­
ting with a Branch Office at Calcutta. 
He has to purchase all the stationery 
articles and to distribute to the various 
departments and the Ministries. It 
was pointed out by the Estimates 
Committee in the Ninth Report that 
there should be some sort of decen­
tralisation and the Government should
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call for tenders so that the Depart- 
merits and Ministries could directly 
deal with these Aims and indent such 
of the articles as are required by them. 
That would save not only expenditure 
but also time,—and 1 do not know 
whether this recommendation of the 
Estimates Committee did not deserve 
the attention of the Government.

Similarly, the Estimates Committee 
in its Fifth Report suggested the for­
mation of a States Purchase Corpora­
tion. I do not know if the Govern­
ment has implemented that recom­
mendation. We have got several Pur­
chase Missions in London, Washing­
ton and even in India, and purchases 
are being made. It was suggested by 
the Estimates Committee that if a 
States Purchase Corporation is floated, 
certainly the purchases would be 
better done, we could conserve some 
money and with efficiency the work 
could be done. But, so far, I do not 
find from the Report any steps hav­
ing been taken by the Ministry in this 
regard.

Lastly, there is a feeling in the 
country that the Central P.W.D., and 
also the Works Departments in the 
States, is a wasting department of the 
country. If these various housing 
schemes which are sponsored by the 
Government are carried through with 
vigour and with rapidity, I am sure 
the country will acclaim this depart­
ment as a public welfare department, 
and no longer a wasting department.
I look forward to the date when this 
Ministry would so discharge its fun­
ction as to allow us to call it a public 
welfare department.

Shri Jaipal Singh (Ranchi W est- 
Reserved—Sch. Tribes): Mr. Deputy- 
Speaker, Sir, I feel I must bring to 
book my friends who are not here. 
Where are the occupants of the Treas­
ury Benches?

Shri Dasappa (Bangalore): Here we 
are.

Shri Jaipal Singh: Who are there?
I am very glad my friend Shri Das­
appa is aspiring to come a couple of 
rows near us this side. It is pathetic, 
Sir. I appeal to you and to your col­
league—Mr. Speaker. It is not good 
enough. This is the Budget Session, 
and there is no reason why the 
Treasury Benches.........

Shri Jadhav (Malegaon): There is 
no quorum also.

Shri Jaipal Singh:......... should not
be as full.........  >

Mr. Deputy-Speaker: Order, order. 
Just now it has been pointed that there 
is no quorum.

Shri Jaipal Singh: Sir, I am not
worried about the quorum.

Mr. Deputy-Speaker: But I am. The
bell is being rung.

Shri Jaipal Singh: Sir, may I request 
the hon. Members.........

Mr. Deputy-Speaker: When '•’here is 
no quorum we do not receive uiy 
request.

Shri Jaipal Singh: I am very glad, 
Sir, you agree with me

Mr. Deputy-Speaker: Order, order. 
The bell is being rung—Yes, now 
there is quotum; the hon. Members 
may proceed.

Shri Jaipal Singh: Sir, I am very 
grateful to you, and I appreciate the 
fact that you are protecting us. There 
has been too much of a sense of res­
ponsibility lacking in the Traastf? 
Benches. As far as I can see it, Sir, 
quorum can be made up by us on this 
side. I am not either on that side or 
this side, I am wherever I am. As L 
said, a quorum can be made away 
from the Treasury Benches. It is a 
disgraceful and shabby performance 
on the part of Government that in a 
Budget Debate they should be absent 
Sir, I request you to protect this 
House from this terrible situation. I 
am sorry, I have to say this because 
it is very very important This is the 
Budget Session and the ftttMuey’
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Benches, except for the two hon. Min* 
isters.. . . . .

Stall K. C. Reddy: We are three.
Shri Jaipal Singh: The third does 

not count, because he will be on the 
anvil a little later on. Well, they are 
three—2i  is the actual arithmetical 
figure, but I do not mind that.

I am grateful to you, Sir; for giv­
ing me an opportunity to speak on 
these Demands.

Mr. Deputy-Speaker: Five minutes 
are gone, and only five minutes re­
main.

Shri Jaipal Singh: Sir, I am inclined 
to count on this naya paisa system. 
Again I say, it is very very important. 
I have tried to point this out to the 
Leader of the House time and again 
that the Budget Session is something 
where he must get his colleagues to 
realise their sense of responsibility. 
They have not done it before, they 
are not doing it now, and if they do 
not do it they will be out. They will 
be out.........

Shri R. D. Mishra (Bulandshahr): 
They won’t go out. I challenge.

Shri Jaipal Singh: My hon. friend, 
who is an unimportant Member of the 
other side, will be out before he 
knows where he is.

Mr. Deputy-Speaker: Order, order. 
All Members are equally important; 
none is unimportant. When both the 
Ministers in charge of this portfolio 
are here—of course. I agree with the 
hon. Member that It is desirable m 
any Budget debate that there ought 
to be more Ministers present—I can­
not compel others to be here, and 
I hope the hon. Member would not 
insist on that. Perhaps, if he wants 
something more to be conveyed to 
others, that also will be conveyed. I 
agree that in a Budget debate there 
ought to be greater attendance here.

Shri Jaipal Singh: I am very glad, 
Sir, you agree with me. This is an 
Insult to the Chair, that there should

be only the Ministers concerned with 
the Ministry in question, and soma 
out-of-the-way-Member—may be very 
important on the other side—tells us 
that he is here. I am not prepared 
to accept the situation. I am very 
sorry 1 am not able to do so. I may 
fee there on the other side any time. 
If the other fellows come to this side, 
my friends and everybody will go to 
the other side. I am prepared to.. . .

Mr. Deputy-Speaker: “Fellow” is an 
objectionable word.

Shri Jaipal Singh: It will some day 
very soon become necessary. I want 
to point this out, because it is an insult 
to this House that the Treasury 
Benches should be empty in a Budget 
debate.

Shri R. D. Misra: Sir, I rise to a 
point of order. The hon. Member has 
been repeating that it is an insult to 
this House. How does it become an 
insult to this House?

Mr. Deputy-Speaker: This is his
view, and the hon. Member differs 
from him.

Shri Jaipal Singh: Sir, since they 
on the other side, do not understand 
important matters, I will talk of a 
very small matter, and that is about 
the great Ashoka Hotel. As though 
the whole country depended on 
whether the Ashoka Hotel was built, 
has been built, is there, or will not be 
there, I would like my remarks to 
revolve round this Ashoka Hotel. My 
friends on the other side have had 
their gibes. Sir, they have a very 
poor memory, but they have in the 
past talked about this Ashoka Hotel.

Shri Narayanankutty Menon: It was
only criticism and not gibes.

Shri Jaipal Singh: They do not 
know the English language. They do 
not know the difference between 
criticism and gibe.

Mr. Deputy-Speaker: I am sorry I 
am a poor judge of the English langu­
age. Let the hon. Member continue 
his speech. The time is short



Start Jaipal Singh: It '1b  obvious 
that they have never been there; they 
have not come from Oxford.

Shri Narayanankutty Menon: We
are proud of it.

Shri Jaipal Singh: It is a question 
of their not having been there, much 
less of their having come back from 
there. I am sorry that this frivolity 
has to be there because my friends do 

' not know any better—friends on my 
right side.

Shri V. P. Nayar: What about your 
left?

Shri Jaipal Singh: Those on my left 
have better manners. I am sorry I 
have to say this. Now, taking this 
Ashoka Hotel, a living example of 
what our Government, our Govern­
ment, the Government on that side, 
and the Government here with me, 
have been trying to achieve. We crack 
jokes about something, the Ashoka 
Hotel. I want to put it to my friends 
on the right, left, in front and behind 
me, if there are any behind me—

An Hon. Member: I am behind.
Shri Jaipal Singh: The point is this. 

Are we trying to show to the world 
that we can do something? Are we 
doing that or not? Are we just 
having gibes at people over there, 
because wc do not like their faces, or 
their colours or their badges or any­
thing of that kind? That is very im­
portant. I have only the day before 
yesterday come back from the eastern 
sector of our great country. I had the 
same problem there. I wanted to tell 
this House, "What do we want.” We 
are not just Members of the Legis­
lative Assembly of any particular 
State. We are the Parliament. Do 
we want this country to continue, this 
country to prosper, this country to be 
stable? What do we want? If we 
want our country to be there, then, 
it is a question of give and take.

Now, exactly the same point arises 
with this Ashoka Hotel. I want to 
ask my friend, my friend over there 
who Is no longer the Minister in charge

of this subject ■ ■ and jt say he wet iW -
ponsibte for it once upon a time,. a 
northerner in charge of something of 
which a southerner is incharge now. 
There he is. I want to ask him: Are 
you a blackmarketeer, or are you not? 
This is a straightforward question.

Mr. Deputy-Speaker: Is it addressed 
to the Chairl

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): I
solemnly say that I am not.

Shri Jaipal Singh: I only addressed 
those remarks to the House through 
you, Sir. Well, I am old enough; I 
am older in this Parliament, than my 
hon. friend there. I wish ha showed 
a little bit of patience and understood 
what I am asking, because, you, Sir, 
know that in this House no question 
Is asked of anyone, even to the empty 
Benches there, except through you. 
My question is,—

Sardar Swaran Singh: If that was 
directed to the Chair, I withdraw my 
statement.

Shri Jaipal Singh: I am sorry. 1 
am asking the questions, Sir, through 
you and addressing my remarks to 
(he House through you and not to 
anyone of the Members direct, who 
think they have been attacked. I 
would not waste my time in that way. 
I have to address my remarks only to 
you, Sir.

The point is this. Are they black- 
marketeers or not? I am putting this 
question to them straight.
[ P a n d i t  T h a k u r  D a s  B h a r g a v a  i n  the 

C h a i r .]

15.25 hrs.
I am putting this question straight. 
What has happened to the Ashoka 
Hotel? What about the shops all round 
the corners? What are my friends os 
the other side, who live by Panch- 
sheel, who live for a socialist pattern 
of society and everything else, doinff 
there? You and I have been there. X 
am not letting out a secret. What did
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..*« M r  \Oid 'we see what they are 
doing? They are taking lull advantage 
Of the fact of the monopolies of the 
■hops all round there. As I said, I 
have limited my remarks only to this 
particular problem.

I would like my friend—my friend 
■who had the impertinence, if I may 
aay so, to get up and interrupt me and 
who was in charge of the Ministry 
and who has the impertinence to tell 
me and this House that there has been 
no blackmarketing—to get up and say, 
and let him make a reply, and tell me 
that there has been no blackmarket­
ing in the matter of leasing out of 
these various shops around Ashoka 
Hotel. If there is blackmarketing, 
then, if the Ashoka Hotel is there— 
not if my hon. friend the ex-Minister 
is there—I will not have it. If he 
thinks that he represents A shoka, he 
is sadly mistaken. But I do ask my 
friend who has inherited Ashoka, in 
the south, to look into this particular 
matter and tell us, this House, what 
it is, because they are responsible for 
this hotel which they want to be on a 
par with the reputation we are claim­
ing, on the reputation mat we are try­
ing to claim, namely, on this Panch- 
sheel, this great country, Gandhiji’s 
country, and all that sort of thing. If 
that be the idea, I request them to 
look into this very, very carefully and 
not to take advantage of the mono­
polist situation, of an auction, of some­
thing where you would pay Rs. 3,000 
per year and charge them Rs. 50,000.

Now the work on the Ashoka Hotel 
has to come before the Public 
Accounts Committee and this Parlia­
ment in due course and we must know 
how we have made money in this 
Hotel. I ask you. Sir, Mr. Chairman, to 
realise this. This is where Parliament 
asserts itself. I would like my hon. 
friend over there to realise this, and 
not the friends who were there before, 
because they do not count at all; the 
Secretaries and various others come 
afterwards and they will just tell us 
in the Public Accounts Committee, 
“We do not know.”

Here, they think it is a very brave 
thfhg to get up and just interrupt It

is about time that the Treasury 
Benches learnt that if they get up they 
will have it back from us. It is not 
good enough, Mr. Chairman. It is just 
not good enough. I want to tell my 
friends over there. There are only 
four of them there. There should be 
three football teams there. The Leader 
of the House is not there.

Swami Ramananda Tlrtha (Aurang­
abad-) : On a point of order. What the 
hon. Member has been saying does not 
relate specifically to any aspect of the 
Demand. 20 minutes have been 
wasted. I think I can say this, that 
I demand, if at all, a closure of the 
speech of the hon. Member.

Shri Jaipal Singh: I am prepared to 
close it. But am I addressing you, 
Sir, or the hon. Member there? You, 
Sir, have to pass on what 1 am 
addressing. I want to know from my 
friend from Hyderabad what he is. Is 
he somebody, anybody, who has to 
convey what I am saying to the House 
through you? If that is the case, I 
am prepared to sit down. Who is he? 
We are here today, addressing our­
selves, to a particular Ministry. I 
want to know who he is.

An Hon. Member: He is a Member.

Shri Jaipal Singh: He is a Member? 
So am I. He is more honourable or 
he thinks so. And I am prepared to 
concede that he is more honourable 
than anyone of us. But for him to 
tell us that we cannot criticise the 
Ministers and so forth—

Swami Ramananda Tirtha: I have 
not said that.

SMri Jaipal Singh: What then has 
he said?

Swami Ramananda Tirtha: I said
that he has spoken, on the Demand, 
without any relevance. That is alL

Shri Jaipal Singh: I am very sorry, 
the Minister of Parliamentary Affairs 
is always a nuisance. I am prepared 
to sit down, because some hon. Mem­
ber, quasi-hon. Member, very hon. 
Member, most hon. Member, from 
Hyderabad thinks I am talking some-
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.thing that I should not address to you. 
It is for you to decide, Mr. Chairman, 
and not the hon. Member from 
Hyderabad to decide that___

An Hon. Member: He is not from 
Hyderabad, but Aurangabad.

Shri Jaipal Singh: Aurangabad
makes it worse. But though the 
.Ministry of the hon. Minister of Par­
liamentary Affairs, who has been 
spared ever since we had indepedence, 
could not be discussed even-----

The Minister of Parliamentary 
Affairs (Shri Satya Narayan Sinha):
Why not discuss it?

Shri Jaipal Singh: I am prepared to 
discuss it, if you will permit me, Mr. 
■Chairman. May I discuss it?

Mr. Chairman: This is not the
occasion for discussing that Ministry. 
We are on the demands of the Works, 
Housing and Supply Ministry. How 
can the hon. Member discuss that 
Ministry at this stage?

Shri Jaipal Singh: I am very glad 
that you agree with me. The hon. 
Minister of Parliamentary Affairs is 
not what he thinks he is that he can 
tell me without going through you 
that I can discuss his Ministry. If I 
discuss it, he will be nowhere; he will 
pack up and go if we discuss it. He 
does not realise that; he thinks this 
is a joke. It is the same thing that is 
happening and the Treasury Benches 
are empty. Whom am I talking to? 
Yes; very well, they are delightful 
friends. One of them, well both of 
them, are delightful friends.

In conclusion, may I say that ex- 
Ministers should not interfere with 
their successors? My hon. friend there 
thought he was being very very clever 
in interrupting and saying something. 
All that I say is that Ashoka Hotel 
is a shining example, a summit going 
up there, of the mess. I hope my 
friends realise that. I hope they are 
wide awake and it is afternoon. Most 
at us are not here; I hope that some 
who are here realise it  It is about

time they realise that Government ! !  
such—we want that Government to 
continue,' not because my friends over 
there do not want it to continue; they 
have no idea of Government___

Shri Narayanankutty Menon: Can­
not spare us at least in this?

Shri Jaipal Singh: We do not want
them ever to be in Government 
(Interruption). I will see to it that 
my hon. friend over there cannot 
succeed, but I will succeed in seeing 
that they never come back.

Mr. Chairman: I would request the 
hon. Member kindly to speak on the 
demands or conclude his speech.

Shri Jaipal Singh: I am very grate­
ful to you for the guidance you have 
given me, because I am going to take 
only a minute and a quarter. The 
point is this. Let us be careful; let 
us be definite in our minds. I do not 
want my friends—Sir, your friends, 
my friends; we are all friends—to 
think that just because they can vote 
us out, they can get away with every­
thing including murder. They • are 
getting away with murder at the 
present moment. Let me tell them 
through you, if I do not offend you; 
the point is this. I have concentrated 
all my argument round this Ashoka 
Hotel. Who was Ashoka? They de 
not even know who is Ashoka.

Therefore, I say that over this one 
particular problem, please do not 
think that just because you have a 
monopoly, you can do whatever you 
like. You do it; yes, you can do it. 
But it will be the unmaking of the 
hon. Minister of Parliamentary Affairs. 
He certainly will not be able to sit 
where he is sitting. I want to warn 
the Treasury Benches of this particular 
problem. The Works, Housing and 
Supply Ministry is under discussion 
today. I have only talked of Works. 
There is no housing; there is no 
supply. But what works? Fireworks? 
What are they talking about?

I have a soft heart for my junior 
friend over there because he comes 
from the same village as I do. Jhtt
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Jor the other senior Minister who 
does not come from the same village 
and comes from a city___ (Interrup­
tion). Who is interrupting me?

Mr. Chairman: I will just request 
the hon. Member not to attend to any 
interruption. He has taken a pretty 
long time and he should conclude 
now.

Shri Jaipal Singh: I am very sorry 
that Members forget in the afternoon 
to address their remarks to you. All 
that I say is this. The hon. Minister 
of Parliamentary Affairs and my Gov­
ernment, their Government, every­
body’s Government, your Government 
included, should sometimes take 
certain notice of the feeling in this 
country and not rely on a brute or 
less brute majority and listen to 11s 
on this side. We are helpless because 
the numbers are there and we get the 
impertinence of an ex-Minister getting 
up from that side and interrupting. 
But, however, I forgive him. lie is 
a young man; he is considerably 
younger than you and much younger 
than me. Therefore, I conclude my 
speech.

Shri V. P. Nayar: I do not want to 
take a long time. I only want to 
confine my observations to the Ashoka 
Hotel, of which Mr. Jaipal Singh said 
so much. This morning from this 
side certain observations were made 
and the hon. Minister got up to say 
that almost everything was well with 
the Ashoka Hotel. He also made 
a sporting offer to me to come and 
have a cup of tea with him in the 
Ashoka Hotel L.ater on he made a 
oral offer to me, but I sent him a 
written offer and a more sporting one 
too that he can come and have dinner 
with me at Ashoka Hotel provided he 
comes not as Minister, but in his 
capacity as a pure and simple Bengali

* gentleman. Then only he will be 
able to know.

I want him to take his memory 
back to 1955 when Mr. Ashok Chanda 
and myself were staying in a State- 
run hotel in Peking. Did he not see 
in that hotel that the hotel workers

off duty were playing basket ball in 
the hotel premises and some workers 
there could even play billiards? Look 
at the Ashoka Hotel. If you ever go 
to the quarters of the Ashoka Hotel 
staff, you will find the misery. We 
are now told that they are being given 
Rs. 65. This morning the Minister 
said that during the last six months, 
there was a better custom and the 
average occupants came up to 250 or 
so a day, as against 80 some months 
ago. I know that the hon. Minister 
will not contradict me when I say 
that there has been retrenchment of 
late in the Ashoka Hotel, I ask him 
whether, when the hotel goes on from 
better business to further better busi­
ness, the staff has to be reduced like 
this.

He said that the staff had to be re­
trenched because most of them had 
never been anywhere near a hotel. I 
want to put this question to him: Has 
the General Manager ever been in 
hotel business? Why then talk of the 
workers? I know for certain that 
the Assistant Manager took about 100 
workers from the South promising 
them Rs. 100. Whoever in the South 
working in a hotel will not be attrac­
ted by a promise of Rs. 100 in a Gov­
ernment establishment in Delhi? But 
with tears in their eyes they had to 
go back, because they were not looked 
after and they were not given the 
salary they were promised. These 
are facts, and I can produce before 
him several people who have back like 
that. But now he gets up and saya 
everything is well with the Ashoka 
Hotel.

We are very much keen, as keen as 
he is, that the Ashoka Hotel should 
be rim properly, because for various 
reasons it is a very important institu­
tion in New Delhi. I am prepared to 
help the hon. Minister and I know hla 
senior colleague will certainly take 
that help from me if I give it. I will 
let him know the information which 
comes in our way and I hope he will 
take some more interest in the running 
of this hotel. Apart from what Mr. 
Jaipal Singh, says everything seenu 
to me to fee in a mess. I do not want
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to wash the dirty linen of the Ashoka 
Hotel in this sacred place. 1 shall 
take up that matter with the hon. 
Minister. This is about the Ashoka 
Hotel.

If you will permit me to take a 
couple of minutes more, I would like 
to give two suggestions.

[M r . Speaker in the Chair],

15-41 hrs.

We know, and time and again, the 
hon. Minister has said that in the 
matter of an important item required 
ior purposes of construction in this 
country, the Government are taking 
important steps to diversify the use of 

, timber. We know that teak wood 
which is supposed to be impervious to 
any attacks of termites or white ants, 
has been used in the North Avenue 
flats and in our houses in Windsor 
Place. Have you ever heard of teak 
wood being attacked by white ants? 
If you want to see, go to a Govern­
ment of India construction where teak 
wood will have white ants. Nowhere 
else it is seen. In the North Avenue 
flats, I have seen in several places. 
When we know that the Forest Re­
search Institute has done very good 
work on this and apart from teak, 
other non-conventional items of tim­
ber should be used in order that the 
price of teak wood may be checked, 
to my knowledge, the Government 
have not given any stipulation that in 
such works where timber is used, 
other non-conventional items of tim­
ber, properly seasoned, which have 
enough tensile strength to stand such 
construction, should be increasingly 
used in order to conserve our teak 
and try for exports.

The other suggestion which 1 want 
to make is this. 1 am glad the Gov­
ernment will consider about the archi­
tectural policy. Several times in this 
House we have raised this question. 
We know that while the Government 
have some architects, they are not 
consulted at all. Every department,

every Ministry, when it contemplates 
putting up buildings, sends for an 
architect firm and gets the drawings 
from that firm. Perhaps, these firms, 
charge as much as 7J per cent of the 
total cost of the buildings for drawing 
and supervision. Sub-standard arti­
cles are used. As a rule—I do not 
want to generalise it—I know that 
most of these architects firms are in 
close connivance with the contractors 
who supply inferior material. But 
these architects themselves take 6* 
per cent or 7 per cent from the Gov­
ernment. This ought to stop. The 
Government should not give this work 
of drawing up the detailed drawings of 
buildings and supervision of the work 
to private firms which pose themselves 
as architects, but whose only object 
is to rob the Government and the 
public treasury of the money. I do 
not think you will allow any more 
time and so, Sir, I sit down.

Shri K. C. Reddy: Mr. Speaker,
we have had a very interesting debate 
in connection with the Demands for 
Grants of my Ministry, and Shri Jai­
pal Singh who is just now near me has 
assured me that we need not take his 
remarks very seriously. We have had 
a very interesting and entertaining 
speech from him also. There have 
been only one or two minor remarks 
so far as the working of the depart­
ments of my Ministry arc concerned.
I would like to say that I have listened 
with deep interest to all the hon. 
Members who have participated in 
this debate and I would like to say 
that I am very grateful to most of 
them who have thrown out a number 
of constructive suggestions in respect 
of the various aspects of the working 
of my Ministry.

My colleague, who intervened in the ■ 
debate earlier, has referred to certain 
departments of my Ministry, particu­
larly to the Housing problem, to the 
Hindustan Homing Factory, and the 
Ashoka Hotel. He has also referred to 
the architectural policy of the Govern­
ment X aa  vwjr glad that wmI ef
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the boa. Members who have spoken, 
have given high importance to the 
problem of housing in our country. 
The housing problem, if I may say so, 
is a very colossal one, the magnitude 
of which is not realised by most of 
us.

So far as rural housing is concer­
ned, several Members have pointed out 
the great importance of the need to 
step up the tempo of rural housing 
in our country. I entirely agree with 
them. Coming from a village myself, 
1  am deeply conscious of the condi­
tions in which our rural brethren are 
living in the villages. There is very 
great need, there is no doubt about it, 
to do the utmost that is possible to 
improve the rural housing conditions. 
But, what is the size of the problem?

As the House is aware, we have got 
five lakhs of villages in our country 
and there are 55 million houses 
scattered in the various villages. Even 
if we go by the rough figure of 50 mil­
lion houses, if we have to solve this 
colossal problem, one estimate is that 
we would require Rs. 2000 crores, if 
not about Rs. 4000 crores in order to 
do justice to this problem. Obviously, 
it is not possible for the Government 
to undertake this responsibility 
entirely on its own shoulders. It has 
got to be tackled in a different manner 
altogether. That is why we have put 
across the scheme—which we have 
described as a scheme of aid—on a 
self-help basis. This rural housing 
problem can be solved only in that 
manner satisfactorily. We have got to 
improve the level of income of the 
villagers, we have got to increase the 
standard of living of the villagers 
and we have to make it possible for 
them to come forward of their own 
to put up their houses. What the 
Government can do is by way of help­
ing them in order to do it in a very 
satisfactory manner.

The rural Housing programme that 
has been announced by this Min.'stry 
last year, as has been explained by 
my colleague already, is called the 
Village Houses Projects Schcme. It is 
not Intended to provide proper rural

houses for all the villagers who live ia 
the 5 lakhs of villages in our country. 
This problem has got to be tackled, as 
I said, by the villages themselves 
first. The State Governments have to 
play a very important part in regard 
to this problem. I would like to say 
that the amount that has been set 
apart for the scheme in the Second 
Plan, Rs. 10 crores, is, as has been 
stated, very very meagre. It is mea­
gre, no doubt. But, it is only a begin­
ning. During the debate last year at 
about this time, 1 said that it is a 
beginning. As we go along, if we 
succeed in the implementation of the 
scheme, it may be possible for the 
Government to allot more and more 
for this important scheme.

What is the position? Even this 
sum of Rs. 10 crores which we have 
set apart for rural housing in the 
Second Plan, I ain not quite certain 
if the Slates concerned would be able 
to utilise this amount in full. Com­
plaint has been made that the progress 
under this scheme has not been very 
satisfactory. Two years of the Plan 
period have gone by. Three years 
remain. The progress that has been 
made so far does not warrant the feel­
ing that we may be able to spend all 
this amount of Rs. 10 crores. That is 
the position at present. I am very 
glad to say that some of the State 
Governments have now completed all 
the preliminaries in regard to the 
implementation of this rural housing 
programme. Several State Govern­
ments have set up rural cells. Many 
of them have formulated the necessary 
rules. The Community Project 
Administration, which has got a lot to 
do in respect of this scheme, has called 
upon the State Governments to select 
the 500 villages which have been taken 
up in the first instance. Selection is 
going to take place. There is every 
hope that the tempo of the implemen­
tation of this scheme will increase 
hereafter at a rapid pace. It is my 
ambition, my hope that during the next 
two or three years, the State Govern­
ments and the other agencies that are 
responsible for the implementation of 
this scheme, will so go about this task



7557 ' EttnMnsKvjttr ■. «  .mwsm- iw»

[Shri K. C. R«ddy] 
that we would have not only spent 
this sum of Rs. 10 crores, but we would 
have made out a case for asking for 
more and more money in respect of 
this very important scheme.

Several remarks have been made in 
respect of the other housing scheme 
Which the Government has put for­
ward and which the Ministry of 
Works, Housing and Supply is in 
charge of. With regard to the housing 
problem in general, I would like to 
offer one or two remarks. I referred 
to the magnitude of the rural housing 
problem. The same is the case in res­
pect of the urban housing problem. 
During the First Plan, we were able 
to put up, according to the statistics 
available, 13 million houses. In the 
Second Five Year Pian, the target for 
housing has been mentioned as 1*9 
million houses or 2 million houses. 
Taking into account the 1-3 million 
houses built during the First Five 
Year Plan, and the 2 million houses 
that are expected to be built in the 
Second Five Year Plan, even then, at 
the end of 1961, we will be in a posi­
tion of having to put up another six 
million houses in order to meet the 
demands of the urban population 
only.

Why I am giving all these figures 
is to show that this problem has gel 
to be tackled on a national level. It 
is not as if the Union Government 
alone can tackle this problem, it is 
not as if the State Governments alone 
can tackle this problem. Various 
other agencies will have to come into 
the field, and unless an all-out attack 
is made, it would not be possible to 
solve this problem on a satisfactory 
basis.

Why I am referring to this aspect is 
because of the feeling that I think that 
the House seems to have that the over­
all responsibility for the housing prob­
lem in the country, for creating all the 
required number of houses both in 
the urban area and the rural area, is 
that of the Ministry of Works, Hous­
ing and Supply. It is not so. We are

only one in a team of agencies that 
are charged with the task of providing 
the requisite number of houses in the 
country.

Take for example the 1*9 million 
houses that I referred to as target 
during the Second Five Year Plan. 
Out of this, I think about 8 lakhs of 
houses will have to be put up by the 
private sector, about 4,55,000 will have 
to be put up under the various sche­
mes that have been sponsored by the 
Ministry of Works, Housing and Sup­
ply, and several Ministries also come 
into the picture. So, it is taking all 
these things together, taking all these 
agencies together, it is through all 
these agcncies that we have got to 
implement the housing programme in 
the country. What the Ministry of 
Works, Housing and Supply can do, 
and is doing, is to operate a few of 
these schemcs which have been put 
forward by way of prodding the State 
Governments to do what all is neces­
sary in this connection, by doing 
research and by providing technical 
information in regard to these matters, 
and it is only this limited responsibi­
lity that this Ministry has taken up 
in regard to this housing problem.

Shri S. M. Banerjee: May I ask one
question? There is a news item today 
in the press “cut in the housing plan.”  
This news items says:

“The Union Government has 
drastically cut its programme to 
construct residential accommoda­
tion for the various categories of 
its employees to the extent of 80 
per cent of the demands by the 
end of the current year due to 
paucity of funds and shortage of 
cement, steel and foreign ex­
change. In Delhi alone there is a 
demand for 30,000 houses for Gov- r 
ernment officers drawing less than 
Rs. 500.”

Mr. Speaker: He need not refer to 
all that. There is a proposal to cut 
down.
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Slu4&  G. Baddy: The hon. Mem­
ber is referring to an entirely diffe­
rent matter. I am referring to the 
general housing problem in the coun­
try. The hon. Member is referring to 
the construction programme in Delhi, 
Bombay and Calcutta. I am coming 
to that a little later.

Mr. Speaker: Does rural housing 
mean, it should be a pucca terraced 
house in the village? Is it on the 
footing that terraced houses are to be 
put up in villages and as there is 
paucity of funds, the houses cannot be 
put up there?

Shri K. C. Reddy: No, Sir. We 
have not laid down any detailed spe­
cifications of the nature. The main as­
pect of this rural housing scheme is 
that the Government of India will 
give a loan of Rs. 750 on an average 
in the case of each house that may be 
taken up for re-modelling or for recon­
struction or for putting up a house 
de novo, whatever it may be. The 
other amount has got to be made 
available by the owner of the house 
himself.

Shri Jaipal Singh: May I raise a
point of order? May I have your 
permission. Sir?

Shri K. C. Reddy: I am not yield­
ing, I am sorry.

Shri Jaipal Singh: It is not a ques­
tion of yielding. Hon. Minister he 
may be, whatever he is, he will yield 
to the Chair.

Mr. Speaker; Let us hear.

Shri Jaipal Singh; There is no ques­
tion of yielding. My point of order 
does not relate to my hon. friend.

The point is this. The Budget Ses­
sion relates to finance, the passing of 
money for the administration to carry 
on. I find there is no Minister here 
who has anything to do with money. 
1b that correct? There is no Finance 
Minister, there is no Deputy Finance

Minister hen, and nobody dealing 
with Finance at all, and this is the 
Budget Session.

Mr. Speaker: The hon. Finance-
Minister was here till a few minutes, 
ago.

Shri Jaipal Singh: He may have-
been here, but he is not here now.

Mr. Speaker: The hon. Member has- 
raised a point of order. I am trying, 
to explain the position and give my 
ruling regarding that.

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 
Nehru): May 1 say a word? This
question in some form or other is 
often raised here about the presence 
of Ministers here during debates, 1 
regret to say that I do not understand' 
this as a point of order, as a point of 
relevancy. Everything that is said' 
here is followed by people and ia 
read by those Ministers concerned and. 
perhaps more carefully than other­
wise. As for their being present here, 
there are sometimes—not now—two- 
Houses sitting, and they have to be- 
present there also; and there are also 
other kinds of work too. It would be 
improper if they did not pay heed to- 
what th.> hon. Members said here, but 
a large number of Ministers sitting: 
here merely does not advance the' 
cause of understanding at all, because 
the matters are dealt with and are- 
attended to as they should be.

Shri Jaipal Singh: Do I understand 
that when we are discussing finance- 
here, the Minister of Finance, the 
Deputy Finance Minister and others 
need not be here and they can read' 
afterwards? Then, are we talking to* 
a deal well?

Shri Jawaharlal Nehru: We are not- 
discussing finance; we are discussing 
Demands which are certainly connect­
ed with finance. Demands in regard to* 
particular Ministries which are res­
ponsible. Finance is responsible for 
everything, for everything that is-



•1 - i»m ancu fo r o r o n w  s i io a ju m  iv w  ■ u m m u t  .jpp* ,w | w .-.

(Shri Jawaharlal Nehru] 
spent, but it is the particular Minis­
try which is responsible. In fact, we 
are now, because of complaints made 
in the past, giving far greater res­
ponsibility to Ministries; once a thing 
is done, it is the Ministry that is res­
ponsible. No doubt, there is the res­
ponsibility of the whole Cabinet, of 
the whole Government and Finance. 
But if the Finance Minister were here, 
he cannot really deal as fully with 
a particular problem relating to a 
particular Ministry os the Minister 
concerned.

Shri Jaipal Singh: May I have your 
ruling on the point of order?

Mr. Speaker: I am giving it. A 
point has been raised that the Finance 
Minister or anyone connected with 
the Finance Ministry such as the 
Deputy Minister or others should be 
here when the Budget Demands are 
being discussed in this House. 
Both the Ministers responsible for the 
Demands under consideration are 
here and they are taking keen interest, 
and they have been here all along, 
throughout the debate. Each Minister 
is competent fully to deal with his 
own Ministry; when he gives an 
assurance here, he is competent to 
take it up with the Cabinet and get 
it through. I, therefore, find that 
there is absolutely no interest which 
is not saved or which is otherwise lost 
sight of merely because the Finance 
Minister is not here.

It is true that ultimately Finavee 
has to come into the picture. But the 
persons In charge of the particular 
Ministry are here. This is enough. It 
is not necessary that the Finance 
Minister should be here for everyone

• of the Demands—of course, when the 
Demands relating directly to the Fin­
ance Ministry come up, he has to be 
here; also he can be here, if he wants 
to be here and if he can spare time.

So far as the general position is 
•concerned, of course, as the hon.

Leader of the House has observed, the 
Ministers have to divide themselves 
between the two Houses; some at 
them sometimes have to be in the 
other House also when it is sitting. In 
a case where the Minister concerned 
has himself to be present with res­
pect to his Ministry, he can take the 
leave of the Chair and then go and 
attend the other House.

On a prior occasion, this point arose 
when the general discussion on the 
General Budget was going on. It ia 
true that I then observed that so far 
as the general discussion was con­
cerned, as far as possible, one Minister 
from each of the Ministries, either 
Deputy Minister, Minister of State or 
the Minister himself must be present 
here, because one did not know which 
subject would be dealt with. That is 
so with respect to the general discus­
sion which lasts only for four days. 
But the discussion on the Demands 
goes on for a whole month and more, 
and it is not necessary for the Minis­
ters, to whom a particular department 
or a particular Demand does not 
directly pertain to be here. The pur­
pose is being served by the presence 
of Ministers who are in charge of the 
particular Demand that is being dis­
cussed here.

16.00 hrs.

Therefore, subject to these limita­
tions, the hon. Ministers will try to be 
here; with respect to their own 
Demands and with respect to the 
General Discussion, as far as possible  ̂
each Ministry will try to be repre­
sented. We have been having dis­
cussion so far. I am sure hon. Minis­
ters have not lost sight of a single 
point raised here. All credit to them. 
But of course, as I said, as far as 
possible they will try to attend the 
General Discussion, and with respect 
to their own Demands, the Ministers 
concerned will always make it a 
point to be present
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ful to you. You have strengthened 
nay point.

Mr. Speaker: Now, it is over.
Shri Jaipal Singh: No, the point is 

•till very much alive. My hon. and 
revered friend talked of the other 
House also being in session. I think 
the other House is not sitting now.

Mr. Speaker: It is not on that 
account. Independently of that, the 
Finance Minister need not be present 
here. There is no point of order.

Shri Jaipal Singh: Is it your ruling 
that the Finance Minister need not be 
present here during the budget 
session?

Mr. Speaker: Every time he need 
not be present.

Shri Jaipal Singh: Is it your ruling 
that for the budget session, no one 
from the Finance Ministry need be 
present?

Mr. Speaker: My definite ruling is 
that when a Demand is under discus­
sion. if the Minister concerned is 
present, it sufficiently serves the pur­
pose. The Finance Minister need not 
be present when Demands other than 
those relating to his Ministry are 
under discussion.

Shri Jaipal Singh: Do I take it that 
my hon. friend over there accepts 
Cabinet responsibility, corporate res­
ponsibility?

Mr. Speaker: I am not going to 
enter into a discussion hypothetically 
on these matters.

Shri K. C. Reddy: Mr. Speaker, 
Sir, I was referring to certain 
aspects of the rural housing pro­
gramme, and I was pointing out 
that so far as the main aspect of 
that scheme was concerned, it was a 
self-help based scheme, and it was 
also integrated with the general 
improvement of the economic condi­
tion of the villager himself, and the 
aetiial implementation of the scheme, 
by u d  large, would have to l>e the 
TWpwulbllity a t the State Govern* 
meats. Not only in respect of thin

rural housing scheme, but also in res­
pect of other housing schemes which 
have been referred to it should be 
remembered that* what the Union 
Government can do, and have taken 
the responsibility to do, is to frame 
acccptable and approved schemes and 
also to sanction necessary finance for 
the projects that may be submitted 
from time to time by State Govern­
ments.

So far as the Union Government 
are concerned, we have no adminis­
trative apparatus in order to execute 
these various schemes. The execu­
tion of these schemes will have to be 
done by the State Governments. Sc 
far as we arc concerned, we are in 
constant touch with State Govern­
ments. My colleague and I have been 
in constant touch with the Chief 
Ministers and Housing Ministers of 
States. Officers of our Ministry in 
charge of the housing department also 
go round and see the progress under 
the various schemes and projects. We 
are doing everything on our pari to 
see that the tempo of activity of these 
various schemes goes up. But the 
main responsibility, as I said, will 
have to be that of the State Govern­
ments.

It has been complained that in res­
pect of certain schemes there has not 
been sufficient progress. 1 do not know 
what the difficulties of State Govern­
ments have been. Possibly they have 
had some difficulties and have been 
trying to surmount them. But in 
respect of the low income group hous­
ing scheme, there has been very good 
progress. Figures have already been 
given by my colleague; figures have 
also been given in the Administration 
Report and in answer to questions. 
The subsidised industrial housing 
scheme is also gathering momentum.

So far as the slum clearance scheme 
is concerned, I would like to tell the 
House that because of our efforts, 
schemes amounting to about Rs 17 
crores out of a total allotment of 
Rs. 20 crores in the 8econd Plan have 
been received. Out of these, we hav» 
already sanctioned schemes estimated
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to cost about Rs. 7 crores, and 
we are examining the remaining 
schemes. In so far as two or three o* 
these schemes are concerned at any 
rate, the provision made in the Second 
Plan may not be found to be sufficient 
and it may become necessary to con­
sider the possibility of increasing the 
allotment for them. I would not like 
to go into further details about the 
various housing scheme* though 
several suggestions have been made 
by hon. Members in order to improve 
one scheme or the other. All nf then 
will be taken note of: we will closely 
examine them.

Another subject to which frequent 
reference was made is the Ashoka 
Hotel. My colleague has already told 
the House that the Hotel is making 
steady improvement. The avenge 
occupancy in this Hotel during lwt 
year was about 80 and during the 
l o t  S months, it was about 200 and 
odd. And, it is gradually going up 
and within about two or three years' 
time, we may expect the He tel ti< 
yield profits.

Some minor complaints hav? b»en 
made to which, after my colleague has 
spoken, I would like to refer briefly. 
The question of retrenchment has 
been raised by my hon. fiiend Shri 
V. P. Nayar, who is not here row. He 
asked us, why, if the average occu­
pancy has gone up, the staff have 
been retrenched.

The facts of the case ,nc these. 
When the Hotel started in connection 
with the UNESCO Conference, in 
order to cater to the needs of those 
staying in the Hotel as well as else­
where in various other buildings in 
New Delhi, aboitt 900 and odd people 
were recruited.J Now, ii is well 
known that Tnany Hotel the propor­
tion of the staff to the guests in the 
hotel is 2:1. So, on that basis, if the 
Ashoka Hotel can accommodate about 
400 and odd people, the normal staff 
that is required for running such a 
Hotel is about 800 and odd. It was 
fotmd that the initial recruitment was 
overdone. It was 900 and odd. We

had to take stcjpa in order to bring­
down the staff to a normal level; that 
is to say, about 600 and odd. It is 
not linked up with the profit question 
at all; it is not linked up with the 
average occupancy ot the Hotel. 
Though it is a fact that Iht average 
occupancy rose from 80 to 200, it does 
not mean that w p  ought to have 
adhered to the over-staffed position« 
in the Hotel, namely, about 950 or 960 /̂ 
So, the two should not be linked up. 
It is our endeavour to bring down the 
staff to the normal level. At the same 
time, we should also replace the ineffi­
cient personnel by efficient personnel. 
These are the factors that govern the 
question and not the question of profit 
or the percentage of occupancy.

Some other statements have been 
made in respect of some aspects of 
the working of the Ashoka Hotel. 
Question has been raised as to what 
arrangements have been made in res­
pect of the service conditions of these 
employees. I would like to point out 
that accommodation has been pro­
vided for these employees in the 
premises of the Hotel. About 300 and 
odd employees have jrot their own 
accommodation.

Question has also been raised as to 
what is being done ir. respcct of the 
collection of 15 per cent service 
charges. I would like to point out that 
the whole amount of collection tinder 
this head will ultimately be paid to the 
staff working in the Hotol, minus the 
breakage expenditure. If it has not 
been done already, it will r>e done in 
due course; and there need be no 
apprehension in the minds of any of 
the hon. Members that the service 
collections will not be paid to the 
staff concerned at the proper time.

Some complaints have been made 
about the rotten meat. I am sorry I 
have got to refer to that because I 
do not want the impression to gain 
ground that we are supplying un­
satisfactory food in this Hotel. Haft 
has to be countered. And, so far ai l  
know there is absolutely no Jurttflsa 
tion for a complaint o f this t t u i  T f
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the hon. Member who made this 
sriticism will kindly forward to me 
the reason or the justification for 
making such a criticism, certainly, we 
shall be happy to look into it. But, 
[ would like to state categorically that 
there has been no complaint what­
soever from any quarter in re.>pcct of 
this matter up till now. In fact, 
several appreciations have been re­
ceived from various people all over 
the country as to the very satisfactory 
nature of the food and the catering 
conditions in this Hotel. So. I do not 
think that there is any basis for the 
criticism of the kind that has been 
made against this Hotel in respect of 
this matter.

Sir, as usual the Central Public 
Worka Department has drawn the 
attention of several hon. Members. I 
was expecting such weighty remarks 
to be made by Shri Easwara Iyer, 
because he takes a very keen interest 
in the affairs of C.P.W.D. and a keener 
interest, if I may say so, in regard to 
the service conditions of the work- 
charged staff because he happens to 
be the President of the C.P.W.D. 
Workers’ Union.

I hope he will concede the point, 
vhen I say, that during the last one 

year or so we have been able to pass 
a number of orders in regard to vari­
ous issues which were pending for a 
long time in respect of the service 
conditions of workcharged staff. 
About 40 issues have been taken up, 
settled and orders issued in rcspect 
of permanency, semi-permanency, 
leave, quarters and so many other 
matters relating to the conditions of 
service of workcharged staff.

He made a pointed reference to two 
assurances that I made on the floor of 
this House last year. Those assur­
ances relate to converting a good part 
of the workcharged staff into regular 
staff and, the second one being, mak­
ing permanent the remaining work- 
charged staff. With regard to both 
these questions, we have taken all 
possible steps in the Ministry in order 
to expedite the assurances that were 
ffcen by  me. The hon. Member is

aware—he has referred to it already 
—that about 3S categories of work- 
barged staff have been declared to 
be categories of persons who have to 
be converted into regular establish­
ments. But several details have to 
be worked out. The very nature of 
this establishment will justify, to 
some extent, the time that is being 
taken in order to implement these 
assurances. The service records are 
not complete, and they have got to be 
very carefully examined. I am happy 
about the assurance that ha; been 
given by the hon. Member, Shri 
Easwara Iyer, that the Union will also 
help in respect of this problem.

Shri Easwara Iyer: Certainly.
Shri K. C. Reddy: For this purpose 

we have now set up a very high level 
committee in the Ministry ir order to 
go into this question specifically, in 
order to expedite matters, in order to 
complete all service records, in ordar 
to find out what posts could be made 
permanent etc. etc. I do not think it 
will take more than a few months 
before we can completely fulfil the 
assurance that I gave on the floor of 
the House. The hon. Member need 
not be afraid that it will take years 
and years, and meanwhile something 
will happen by which most of the 
people in the workcharged establish­
ment will disappear from the world.

With regard to other matters also 
we are giving our keen attention and 
I hope by next year, when this Minis­
try’s Demands will be discussed on 
the floor of this House,—T nope it will 
be even much earlier than that—we 
will be in a position to say that we 
have fully implemented these two 
important assurances that I gave on 
the previous occasion.

Various other points also have been 
raised by the hon. Member. He has 
given notice of several cut motions in 
respect of some detailed aspects of 
the working of the Central I’.W.D. as 
also the working conditions of work- 
charged staff. He has referred to 
matters like quarters, medical facili­
ties and so- many other things With 
regard te medical facilities I woMJtf
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Uke to say that wherever there it • 
good concentration of workcharged 
staff the necessary facility has been 
provided. In Delhi there are about 
six departmental dispensaries which 
are catering to the needs of work- 
charged staff. In other places—say 
for example, Dharu Uddhampur Road, 
Khatmandu or Calcutta—where there 
is a concentration of workers, mcdical 
facilities have been provided. When 
we find that necessary medical facili­
ties should be provided at places 
where there is a large number of peo­
ple, we are doing it, and it shall be 
our endeavour to increase those facili­
ties wherever possible.

The question of quarters for work- 
charged staff also has been taken up. 
The hon. Member is aware of the steps 
that we have already taken. In order 
to make a good beginning, recently 
wc have set apart 400-G type houses 
for the workcharged staff. As we 
increase our construction, more and 
more houses will become available, 
and it shall be our endeavour ‘ o allot 
more and more houses to our work- 
charged staff also.

With regard to some other aspects 
raised, e.g. providing quarters for 
aerodromes and other people, these 
are all matters which are receiving 
attention of the Ministry. So fsr as 
the aerodromes are concrrned. we 
have not yet taken up the responsi­
bility of providing quarters for the 
work-charged establishments our­
selves. The Civil Aviation Dcpart- 
ment’s responsibility is there, and they 
have provided certain houses which 
they have allotted for those people. 
But what we could further do ir the 
natter will be considered by us and 
we shall certainly give attention to It.

I would not like to go into further 
details about the various facilities 
that will have to be given to the 
work-charged staff. I shall only say 
H »t Government will do whatever is 
EMrthle ia order to increase the 
fMMbitiea that are now being given

to the work-charged staff and make
their lives more and more comfort- 
able.

I would like to refer to ccrtain 
important points in respect of the 
Central Public Works Department. 
As during last year, this year also 
the suggestion has been made and 
very strongly too, that the system of 
contract should be done away with 
and that we should take up the con­
struction of our buildings on a depart­
mental basis. Last year I gave my 
reasons why this suggestion could not 
be accepted. 1 pointed out that the 
Kasthurbai Lalbhai Committee which 
went into this question very care­
fully recommended in 1952 that there 
art- several difficulties by switching 
over from the contract system to the 
departmental system. After all, can 
we be sure that the replacement of 
the contract system with a depart­
mental system will result in cconomy? 
Can we be sure that it will result in 
more efficiency? Can we be sure that 
it will result in less corruption? I 
do not think that on any of these 
grounds we can switch over immedi­
ately from the contract system to the 
departmental system.

In the Ministry of Railways, where 
we enquired as to the method that 
was being followed, we learn that they 
have not given up this contract 
system. They have given very good 
reasons why they do not want to 
change over to the departmental 
system. The Ministry of Defence also, 
except in the case of some mainten­
ance works, repair works, etc., have 
entrusted all their work to the con­
tractors, and the work is being done 
through the agency of contractors. 
That being the position, I do not think 
any valid reasons have been put for­
ward to change over from the present 
system to the system of contracting 
through departmental labour. It is 
beset with several difficulties, and the 
more and more we think of it, it looks 
as though it wJU not be practfca^s 
to do any such thing within a reason­
able distance of time.
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Than t o  p n b tm  at vigilance has 
Imcb ralaed. My hon. friend Shri 
l l im n  Iyer said that the Vigil­
ance Department Is not very vigilant. 
Well, according to him,*it Is vigilant 
at least, if not very vigilant. I would 
like to say that this Vigilance Depart­
ment is doing very good work. There 
was reference in particular to the 
vigilance unit in the department itself 
and the hon. Member wanted to make 
out a case that it should be made 
independent of the department and 
that there should be a separate agency 
to look after this very important 
vigilance work. May I invite his 
attention to the fact that in addition 
to the Vigilance Department within 
the department itself, which is very 
necessary, there are certain other 
supervisory agencies in respcct of this 
vigilance work in the Ministry itself? 
We have got a separate vigilance unit 
which is independent of the CPWD 
and also, in addition to this, we have 
got the Vigilance Department of the 
Home Ministry which exercises 
supervision and check over the vigi­
lance unit in the Ministry and over 
the Vigilance Department as well. So, 
there are checks and counter-checks. 
It is not as if the Vigilancc Depart­
ment and the vigilance unit in the 
Department are a law unto them­
selves. In the circumstances, I do 
not see that there is any need for 
detaching the vigilance unit from the 
Department and making it absolutely 
independent.

Also, as the hon. Member referred 
there is a Chief Technical Examine! 
(Establishment) which we have 
brought into being. This officer is 
doing very good work with nis staff, 
and during the last one year, his work 
has resulted in improving the tone of 
the Department very satisfactorily.

As usual, the charge of corruption 
has been made, and it has been said 
there is a lot of corruption in the de­
partment, etc. Last year I pleaded 
that, a general accusation should not 
be made and is not justified. I am 
not jfpr a moment saying that the 
;W<*jk of the department is perfect,

that everyone in the department la 
absolutely honest cent per cent and 
there are no blacksheep here ani 
there. But the existence of some 
blacksheep here and there docs not
warrant a wholesale sweeping re­
mark that the whole department la
corrupt or something like that. It la
our endeavour and the endeavour of 
the department to weed out this cor­
ruption wherever it exists and I hope 
as time passes, we will be showing 
better and better results in respect at 
this very grave allegation being 
made against the department from 
year to year.

Some criticism was made in respect 
of the unplanned colonies that have 
come up in New Delhi. Particularly 
reference was made to West Vinay 
Nagar, 1 believe by Shri Easwara 
Iyer. There was mention about the 
lack of various facilities in this colony 
like schools, recreation rooms, play­
grounds and so on. It is true and I 
am prepared to concede that these 
things were not planned when the 
building up of these colonies was plan­
ned originally. It is also a fact that in 
several of these colonies, some of these 
amenities do not exist. We are trying 
to overcome them in various wtgrs. 
For example, so far as schools are con­
cerned, we are trying to allot certain 
fiats for this purpose as a temporary 
measure.

I would like to say that recently 
during the last few months, we have 
set up an inter-ministerial committee 
in regard to this question. The N.D. 
M.C. comes In and certain other Minis­
tries also come in. We have set up 
a committee to tackle this particular 
aspect and to see to it that all these 
amenities are provided in the varioua 
colonies within a period of one ctr 
two years. I hope that we will be able 
to make steady improvement in this 
direction and by about the end of 
two years, it would be possible for us 
to give all these amenities to the vari­
ous colonies.

With regard to the construction in 
Delhi, I would like to say one or two
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things. As everyone knows, the posi­
tion in Delhi is very very acute both 
in regard to office accommodation and 
in regard to accommodation for resi­
dential purposes. On previous occa­
sions, we have given figures regarding 
the amount of accommodation avail­
able, and the accommodation that is 
necessary. I do not want to weary the 
House by giving all those figures on 
the present occasion. One of the 
methods by which we wanted to solve 
this problem was by shifting some 
offices from Delhi to other places. 
During the last few years, there has 
been a consistent demand, persistent 
demand, if I may say so, from this 
House and also from elsewhere to 
shift some of the offices from Delhi. 
Our efforts during the last few years 
have not met with much success. Dur­
ing the last few months, we have had 
a series of discussions with the con­
cerned Ministries and with the consent 
of the respective Ministries, we have 
after all been able to make a start in 
regard to this very important matter. 
We have now taken a decision to shift 
offices which will require office accom­
modation of about 1 '2S lakhs square 
feet In this connection, I was sur­
prised to hear from the hon. Member 
MT. Bhargava that we should be very 
careful about this matter, that we 
should not do it in too much hurry, 
unless we satisfy ourselves that suffi­
cient accommodation both for aftce 
and for residential purposes is avail­
able in the place where we are going 
to shift these offices. The point that 
he has made is a very important and 
vital one and I would like to assure 
U n  that we are keeqing all these fac­
tors carefully in our view. We are 
assessing the amount of office accom­
modation necessary for a particular 
department which will have to be 
moved and also the amount of living 
accommodation that will be necessary, 
what is it that we can construct our­
selves, what is now available and 
what is it for which we have to 
depend upon private owners from 
whom we can rent out or lease out 
AM these aspects are being kept in

view. I do not want any hon. Mete*' 
ber of this House to go and support 
any move from any quarter to sabot­
age the whole of this move on one 
pretext or the other. In fact, most of 
the people who are asked to move out 
of Delhi. I must confess, are not wil­
ling to move to other places. Diffe­
rent kinds of pressures will be brought 
to bear upon the Government, on hon. 
Members, on every one concerned to 
see that these offices are not ultimately 
shifted out of Delhi. I am receiving 
hundreds of representations during the 
last two or three weeks or more than 
that—mass petitions as they are 
called—raising all kinds of objections 
and pleading that these offices should 
not be shifted from Delhi. 1 hope I 
will have lhe weighty support of this 
hon. House to see that these offices 
which we have tentatively 
resolved to shift will be shifted to 
places outside Delhi. Certainly, we 
will keep in mind the various con­
veniences that we have to provide to 
the people who will be called upon to 
move out of Delhi consequent on the 
shifting of these offices.

Some observations have been made 
on the quality of the work in our prin­
ting presses. I think our printing 
presses are doing well. In fact, dur­
ing...

Shri S. M. Banerjee: What about
my particular point about 80 per cent 
reduction in the housing plan?

Mr. Speaker; Let the hon. Minister 
go on.

Shri K. C. BeMy:......... during tin
last few weeks, we have received un­
solicited testimonies from  various 
departments of the Government at 
India paying compliments to the ex­
peditious way in which these preaaes 
have worked and made available all 
the printed material that the various 
Ministries wanted. I was somewhat 
suprised today to hear that these pres- 
ses were not working satbtetWtQy. 
It is true that some work is given' It
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outside presses. It is because of the 
limitation of capacity of the presses 
that we have with us and not because 
of any lack of efficiency on the p*»rt 
of the presses that our Ministries are 
placing their orders outside the Gov­
ernment presses.

Reference has also been made to 
the new presses that we are going to 
set up in the south: whether we are 
going to set them up after all 
or whether they will be carried for­
ward to the Third Plan. I would like 
to say that so far as the Coimbatore 
press is concerned, we have already 
acquired the land and paid the amount 
of compensation to the persons from 
whom we have acquired the land. 
We have already taken steps to 
acquire the land for flle Koratti press.

Shri Narayanankutty Menon: Any
date when they will be put up?

Shri K. C. Reddy: The actual put­
ting up of these presses and the im­
porting of the necessary machinery, 
etc. will have to depend on the avail­
ability of foreign exchange. We hope 
that foreign exchange will be available 
and that it will be possible for us to 
put up these two presses in the south 
during the Second Plan itself. But, if, 
for any reason, foreign exchange is 
not readily available, then, I am 
afraid, the construction of these press­
es will have to be carried over to the 
TOrd Plan. I do not personally feel, 
at the present stage, any such contin­
gency, and it shall be our endeavour 
to construct these presses in the south 
in the Second Plan itself.

Not much has been said about the 
Supply Department which is a very 
important department a t this Ministry. 
Xven during the debate last year, not 
much was said. I would like to point 
out that this Department of Supply 
has done very statisfactory work dur­
ing the year. The number of indents 
Whteh are left outstanding has been 
reduced progressively. The various

orders have been taken in hand prom­
ptly and necessary iteps have been 
taken in order to supply the necessary 
articles for the various departments 
of the Government.

One remark was made by the hon. 
Member Shri N. B. Maiti about the 
supply of khadi. 1 would like to say 
in this connection, even as I said inter­
vening at that time, that the figures 
that we have given in the Administra­
tive Report are figures of the value of 
orders placed in each particular year. 
In 1955-56, the value of orders placed 
was of a very high- order. During the 
subsequent years we found that the 
orders that had been placed had not 
been supplied not only in 1956-66, but 
also in 1956-57. Some of the orders 
placed then are being fulfilled even 
now.

So much so, because of the large 
magnitude of orders placed in 1955-56, 
the orders placed in subsequent years 
were lower in magnitude. That is how 
the figures are explained, but so far 
as the general policy of the Govern­
ment is concerned in respect of the 
purchase of khadi, it is well known to 
the House, and we have answered 
questions relating to the subject very 
often on the floor of the House, that 
our purchases are determined or con­
ditioned or limited only by the amount 
of khadi that is produced and is avail­
able or supplied to the khadi depart­
ment. No doubt, certain specifications 
have got to be kept in view. Subject 
to that, the Government of India is 
willing to purchase all the khadi that 
is produced by the Khadi and Village 
Industries Commission and which they 
are in a position to supply to us. X was 
in charge of the khadi department for 
two years, and at that time 1 waa urg­
ing the need for the Government de­
partments purchasing more and a m  
khadi, and when I am now in charge 
of the Supply department, one can be 
sure that we will do whatever it 
possible to purchase the maximum 
amount of growth that the 
•Commission can produce, subject a t 
course, to certain specifications.
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I would not like to take more time 

of the House. Various suggestions 
have been made. As usual, we shall 
try to make available the necessary 
information with regard to all those 
matters, all those points that have re­
mained unanswered in the course of 
the debate, to the various Members. It 
is • practice in my Ministry, perhaps 
it is the practice in some other Minis­
tries also, to communicate to the Mem­
bers concerned and to let them 
know as to what is the position with 
regard to the points that they have 
made. That practice will continue, 
and in the course of the next few 
weeks or months, we shall contact the 
Members and appraise them of the 
position with regard to the various 
points that they have made.

It shall be the endeavour of the 
Ministry to be constantly vigilant, to 
weed out corruption and to raise the 
tone of the various departments to the 
maximum extent.

With these few observations, I would 
like to congratulate the various officers 
in my Ministry for the by and large 
very satisfactory work that they huve 
done during the year.

Shri Easwara Iyer: I would like to 
have some clarification from the hon. 
Minister, regarding the anomaly in the 
scales of pay in the CPWD in respect 
of which he more or less assured me 
in November, 1956 that the pay scales 
would be implemented.

Shri K. C. Reddy: With regard to 
that, I am afraid we have to await the 
report of the Second Pay Commission 
which is going into this question along 
with the other general questions.

Mr. Speaker: Now I put the cut 
motions to the House.
The cut motions were put and nega­

tived.

Mr. Speaker: The question is:
"That the respective sums not

exceeding the amounts shown in

the fourth column of the order y*> 
par, be granted to the rresideat, to 
complete the sums necessary to 
defray the charges that will come 
in course of payment during the 
year ending the 31st day of March, 
1959, in respect of the beads of de­
mands entered in the second 
column thereof against Demand 
Nos.—

94, 95, 96, 97, 98, 134, 135 and 136 
relating to the Ministry of Works, 
Housing and Supply.”

The motion was adopted.

[The Motions for Demands for Grants 
which were adopted by the Lok Sabha 
are reproduced below—Ed ]

D em and  N o. 94— I^ in is tk y  ok  W o rk s  
H ou sin g  a n d  S u p p ly

"That a sum not exceeding 
Rs. 51,98,000 be granted to The 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay­
ment during the year ending the 
31st day of March, 1959, in respect 
of ‘Ministry of Works, Housing and 
Supply’ ” ,

D em an d  No. 95—S upplies

“That a sum not exceeding 
Rs. 2,49,29,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay­
ment during the year ending the 
31st day of March, 1959, in respect 
of ‘Supplies’ ".

Demand No. 96—Other Civil Works

“That a sum not exceettyag 
Rs. 23,02,96,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course pay­
ment during the year ending the 
Slst day of March, 1999, ip rf*~ 
pect of 'Other Civil
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"That a sum not exceeding 
1U. 6,89,70,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay­
ment during the year ending the 
Slst day of March, 1088, in respect 
of ‘Stationery and Printing*

D e m a n d  No. 98—Miscellan eou s De­
partm en ts and E xpenditure  tjnder 
xhe M in istr y  o r  W o rks, Mousing  and 

S upply

“That a sum not exceeding 
Rs. 81,18,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1959, in 
respect of ‘Miscellaneous Depart­
ments and Expenditure under the 
Ministry of Works, Housing and 
Supply’ ".

D em an d  N o . 134—D elhi C apital  
O utlay

“That a sum not exceeding 
Rs. 5,82,82,000 be granted to the
President to complete the sum 
necessary to defray the charges 
which will come in coursc of pay­
ment during the year ending the 
31st day of March, 1950, in res­
pect of ‘Delhi Capital Outlay” '.

D e m a n d  No. 135—C a pita l  O u tla y  on  
B uildings

“That a sum not exceeding 
Rs. 5,24,42,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
whic^ will come in coursc of pay­
ment during the year ending the 
Slst day of March, 1959, in res- 

. ppeh oI 'Capital Outlay on Build­
ing*’ ". •

Demand No. 136—O x m  Camxal Out­
la y  or m  Ministry or Works, Hous­

ing amd Supply

“That a sum not pvr*eding 
Rs. 3,28,10,000 be granted to the
President to complete the sum 
necessary to defray the charges 
which will come in course of sav- 
ment during the year ending the 
Slst day of March, 1859, in res­
pect of ‘Other Capital Outlay of 
the Ministry of Works, Housing 
and Supply’ ”.

M in istr y  of Steel, M in e s  an d  F u el

Mr. Speaker: The House will now 
take up for discussion and voting 
Demand Nos. 80, 81, 82, 83 and 128 
relating to the Ministry of Steel, Mines 
and Fuel, for which six hours have 
been allotted. Hon. Members desirous 
of moving cut motions may kindly 
hand over at the Table within 18 
minutes the numbers of the cut 
motions. Hon. Members are already 
aware of the time-limit for speeches.

D em an d  N o . 80—M in istry  o f  S tee l, 
M ines and F uel

Mr. Speaker: Motion moved:

“That a sum not exceeding 
Rs. 30,70,000 be granted to the 
President to complete the sum 
necessary to defray the charge* 
which will come in course of pay­
ment during the year ending the 
Slst day of March, 1959, in respect 
of 'Ministry of Steel, Mines and 
Fuel’ *'.

D e m an d  No. 81—G eological Sumon 

Mr. Speaker: Motion moved:..

“That a sum not exceeding 
Rs. 1,20,86,000 be granted to the 

. President to complete the sign 
necessary to defray the charges 
which wjll come in course ol pay­
ment during the year ending the 
31st day of March, 1889, in respect 
of 'Geological purvey'*.




